
MINUTES OFNORMS COMMTTEE (NC-7) OF
PLASTIC & RI.JBBER PRODUCTS'

MEETING NO.I6IAMI7
(rrDrD oN 05.07.20ra

TJNDER TI{E C}IAIRMANSHIP OF
SHRI S.B.S. REDDY, ADI'L IrcET

Meetirg No 1618?-NC-711016 of NORMS COMIUIITEE (NC-7) deding wirh .Ch.pter 39 snd 40 of ITC
(HS) Code' held on 1X1.07.2017, under the Chairmanship of Shri S.B.S. Reddy, Addl. DGF[, Directorate General
of Foreign Trade, Departrnent of Commerce, Udyog Bhawaq New Delhi-l10011. Following officers attended the
Meeting:

l) Shri Nand Irl, Consultant, DIPP
2) Ms Chitra Sharmq Dy. DGFT
3) Shri Ashok Chander Bhat! FTDO

2. Following are the decisionr of the Norms Committee after deliberation and RA concemed shall ake
consequential action as per Foreign Trade Policy/Procedures:

RIANUAL CASES

SubJect: Flt.dor ofrdhoc norm! in rspoci of Advrtrc. Authorlz.tlon No' 0310761263 dt 10.12.2013

Decision: Based on the technical comments of DIPP fumishcd vide Lcrer No. 7/414/2016-TSW dated 17.2.2017, th6
Committe€ rpproved following adhoc norms:

Cnse No.A‐ 428 llUr Intcrnrtiond Convryon Ltd. HQF No 01/87ノ 50/419ノ AM14/DESVII Status:
ApproY.d

NC No.:16/AM17
D● ted:05.07.2017

Adv.Lic No and Datet1310761263

dt.10.12.2013

RA Fo No. 03/93′ 040/720/AM14

PVC SOLID WOVEN
FIRE RESISTANT
ANTISTATIC
CONVEYOR BELⅧ G
7YPE‐ 350

0atOtal waghtofbdt

75227 000 Sq
Meter

l Polyester Filament Yam

(1000/1500 Denieう

Notcr (l) Errct lhrlcr of lnput item-l rhdl mrtch with dcnicr utcd itr crport itcm.
RA mry trke conseouentisl ection as Dcr Policv / Proccdurs.

PVC SOLD WOVEN
FIRE RESISTANT
ANTISTATIC
00NVEYOR BELTING
7YPE‐450

0ヽettOtal weight ofbelt

H152 kg/Sq mt)

1628.000 Sq
Meter

4 Polyester Filament Yam

(1000/1500 Denierl

2.754 kg/sq. meter ofexport
product

3.052 kglsq. meter ofexport

:

1   -

F   ヽ

2.925 kglsq. meter ofexport



p嗣岨
Nolcr (l) Exrct Dcnlcr ofhput lt m-l .h.[ mrtch wlth d.il.r lr.d lD Grport lLm,
RA nay trk! col.rcqrcltid rcfiotr lr por Pollcy / Ploccdlrrs.

SubieCt:Fix3dO● OF ndboc■ oHllS in"Spect orAdv● ●ce A■lLo‖bntioll Nc 0310761253 dt 10.12.2013

Decigion:Based on the technical∞ mments of DIPP innished vide L● ●er No 7/414/2017‐ TSW dated 17 2 2017, the
Conlm麟 opproved fo‖ owing adhoc nonrls:

ン              2

:

PVC SOLD WOVEN
FIRE RESISTANT
AN「ISTATIC
CONVEYOR BELttG
TYPE‐600

0atOtal waght ofbe■

3624 000 Sq

Meter
7.Polyester Fllolnent Yam

(101D/151111 Denierp

3 .05 I kg/Sq. mcrrr of export

NotG:- (l) D,rrct Dcnicr oflnput itcE-l rhrll mrtch wlth dcDlcr urcd ln .rport ltem.
RA mry trkc conscqucndd ection rs Der Pollcy / Pmccdurc!.

PVC SOLID WOVEN
FIRE RESISTANT
AN HSTATIC
CONVEYOR BELTING
WPE‐750
0atOtal waght ofbelt

2788.000 sq
Meter

10.Polyes‐ Filament Yam

(1000/15001】
"ierp

3.432 kg/Sq. m*er ofexport

Nohr (t) Errct lhrlcr of lnprl ltcm-l rhrll mttch wlth dGnlcr rrcd Ir crport ltcm.
RA mav trkc coucqucntial ection er oer Policv / Proccdurcr,

Case No.A‐ 429 lll/s Intem.tiond Convcyon Ltd. HQF No 01/87/50/421ノ AM14/DESVH StatB:
Approvcd

NC No.:16/AM17
Dated:05.07.2017

Adv Lic No and Date 0310761253
dt.10.12.2013

RA R No.03/93/040/730/AM14

PVC SOLD WOVEN FIRE
RESISTAN「 ANTISTAIC
CONVEYOR BELTING TYPE
‐3500

0ettOtal weight ofbdt 12 176
kg/Sq mt.)oOヽ 6`X20ヽ価4)

l Polyester nlament Yam 2. I 60 kglsq. metcl of export

3.302 kg/Sq. mcter ofexport

2. I 72 kglSq, Macr of exporr

Noter (l) Enct D.ller of lnput ltcm-l rh.ll mrtch wlth d.nlrr rrcd ln Grporl ltcm.
RA mry trke conlequcntid rction rs pcr Pollcy / Proc.durrr.

″



PVC SOLD WOVEN
FIRE RESISTANT
AN「ISTATIC
CONVEYOR BELttG
貿 PE‐6000
nickness O o hIM X 2 0

m Nettotal wdghtof
belt 14.297 kg/Sq. Mt.)

5465.000 Sq

Meter
4 Polyester Filament Yam

(llXX1/1500 Dtterp c.ver
thickncss (2.0 MM + 2.0 MM)
2 PVC Resin Cover Thickness 3.66 kg/Sq. maer ofexporr

Notcr (l) Er.ct DGrlGr of ltrput ltcm-l shdl mrich wlth dcdcr ut.d iD Grport lt.D,
RA mry trka coN.qucltirl rction es per Pollcy / Prrcdurcr.

PVC SOLD WOVEN
FIRE RESISTANT
AN■STAIC
CONVEYOR BELTING
7YPE‐6500
Width(1067 MM)set
total welght ofbelt 14 683

kg/Sq.Mt.)(15MMx15
0ヽ1)

5334.000 Sq.
Meter

7 Polyes‐ Filament Yam

(10Cll1/1500 Dtterp wi価

0.165 kglsq. mcter ofexport

9 PVC Resin Width(1067Mつ 0.697 kg/Sq.m畿
『
ofexport

H Fastener wtt pins(MatO
Type-35/37/37A
/37A十/38/38A/38A+)oヽulnbO、
ofPins per Roll)Width(1067

Notc:- (i) Errct DcniGr ofirput ltem-l rhr[ mrtch wtth dcDlGr ut.d ln .xporl ltcm.
RA may trkG coDrcqu.ndrl rction lt p3r Pollcy / Pmccdltrcr.

PVC SOLD WOVEN
FIRE RESISTAN「
ANHSTAnC
CONVEYOR BELTING
貿 TE‐8000
Width(1067 MM)Ro‖
Length 500 Fr.NettOtal
welght ofbelt 16 907

kg/Sq Mt)(15MMx15
m

6220 000 Sq

Meter
12 Polyester niamem Yam

(10∞ /1500晰 eう Wi価

13. Nylon Yun lVidth (1067 0.830 kg/sq. ma€r ofexport

14 PVC Resin Wid出 (1067
mつ Ro■ LenⅢ 500 Fr.

2 681 kg/Sq Meterof expor

16 Fasten"with口 ns(MatO
Type-35/37/37A
/37A十/38/38A/38A→ oヽulnbers
ofPhs per Rol:)

Noter (l) Et.ct Dcdcr ofirput i&m-l rhell mrtch wlth d.Dicr ur.d ltr crport ltem.
RA msv takc coNeouential rction ss D€r Policv / Proccdurc!.

″
句

⌒



^

PVC SOLD WOVEN
FIRE RESISTANr
AN nSTATIC
CONVEYOR BELTING
7YPE‐ 10000 Width

〈1372mつ Ro‖ LenⅢ
800 Fr.oototal weight
ofbelt 17 790 kg/Sq.Mt)

(15ヽ岱lxl.5m

13651 000 Sq.

Meter
17 Polyester Fllamcnt Yam

(1 0Cll1/1500 De」 ●ぅWidth
1372 MЮ  Ro‖ Lenm 8∞ Fr.

18 Nyl。■Yom Width(1372

19 PVC Resin Width(1372 4.197 kg/Sq merofexpo■

2.802 kg/Sq. Meter of export

21 Fastenerwith pins o4ato

Type-35/37/37A
ノ37A十/38/38A/38A+)oヽumbers
ofPins per Roll)

Notc! (i) Errct Dcrlcr of lnput ltcm-l rhr[ nrtch rlih d.d.r [rrd ln crport ltcm.

Case No.A‐ 430 lW: Intcrnrdond Convcyon Lld. HQ F,No 01/87/50/422/AM14/
DES‐ VII

Status:

Approved

NC N●.:lCAM17
D3ted:05.07.2017

Adv Lic.No.and Date
0311176120 dt l■122013

RA FoNo.l13/93/040733/AM14

SutteCt:Flxatlon oradhOc.onllsin p"pect oFAdv● oce Authorlation No.41310761260 dt 10.122013

Decisioll:Based on」he techcal cOnlments oF DIPP fumished宙 de Ltter No 7/414/2016■ SW,the Commhee● pprOved
fo‖ owing adhoc nonlls:

PVC SOLD WOVEN
FIRE RESISTANT
AN「ISTATIC
CONVEYOR BELTING
貿 PE‐3500

00tOtal wdght ofbelt
H879 kg/Sq mt)

3371.000 Sq.
Meter

l Polyester Hlament Yam 2.160 kg/sq. maer ofexport

3.1l2 kg/Sq. m€ter of export

Notc:- (i) Errct Dcnicr of inpui itco-l .hdl mrtch wlth dclbr u.d lD Grport ltcm.
RA mry tekc conrcqucntid rctiotr rt pGr Policy / Prcc.durrr

PVC SOLD WOVEN
FIRE RESISTANT
ANI HSTATIC
COIJVEYOR BELTING
TYPE‐5000 oetWeight
ofbelt 14 069 kg/Sq.Mt)

1421.000 Sq.
Meter OIXlノ 1500 Dk,ierp

3.350 kglsq. met€r ofexport

3.624 kg/Sq mtt ofexpor

2.389 kg/Sq.Meter of export

Notch (l) Ex.ct Dcdcr of lnput lt.m-l rhr[ mrtch wlth dcniGr urcd h .rport ltcm.
RA m.y trkc coLrcqEentlrl rc6on Ir Dcr Pollcy / Procodurcl.

2. PVC Resin for Type- 6000
Cover
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PVC SOLID WOVEN
FIRE RESISTANT
AhrrISTATIC
CONVEYOR BELTING
貿 PE‐6500
Width o“ 団 waght Of
beit 14.683 kg/Sq Mt.)

2150.000 Sq.
Meter

1.Polyester Hlament Yom 3.070 kg/sq. met€r ofcxport

3 .666 kg/Sq. mctcr of export

4 Fastener with pins oMato Type

-35/37/37A
/37A十/38/38A/38A→ oヽulnbers

5 Nylon Yam Type‐ 6500
Width(1372ヽ 61)Ronlm帥
800 Ft

Not r (l) Enct lhnlcr of iDput ltcm-l rhdl mrtci wlth d.d.r ut.d ln .rpo ltGm.

PVC SOLD WOVEN
FIRE RESISTANT
AN「ISTATIC
CONVEYOR BEL■ NG
TYPE‐ 8000

0atOtal weight ofbdt
16 907 kg/Sq Mt)

297 000 Sq

Meter
1.Polyester Fllament Yam

4 030 kg/Sq mmroFexport

2 681 kg/Sq Meter of expOrt

4 Fastener witt pins eato Type

-35/37/37A
/37A1/38/38A138A+)oulnbers

5 Nylon Yam Type‐ 8tX10

Wldth(1372Mつ Ro‖ LeⅢ
800 FT

0.330 kg/sq meter ofexport

product

Noter (t) Enct Dctrlcr ofirput lt m-l .hdl mrtch wlth drnlcr urod ln crport ltcm.
RA mly trkc coNcquentid lcfiol rt pGr Pollcy / Proceduns.

PVC SOLD WOVEN
FIRE RESISTANT
ANISTATIC
CONVEYOR BELTING
■YPE‐ 10000 oettOtal
welght ofbe■ 17790
kg/Sq Mt)

1626000
Sq Meter

l Polyester Filament Yam(1000/1500
Denier)

4.197 kg/Sq. mcter of

4 Fastener with pins(Mato Type-35/37

/37A/37A■ /38138A/38A→ oulnbers Of

5. Nylon Yam Type- 10000 Width (1372

Notc:- (l) Errct Dc er ofltrput ltem-l rhrll mrtch wlth dc[iGr ur.d in crport item.
RA mav trkc conscqucltirl rction rr Drr Policv / Procodurts.

`=Eラ::`::|.`9``そ

`2-           5
椒 服:脚躙
Ministry Of Commem&induttγ
U、'yog Bhawan,NeW Delhi



Case Naノい431 M/s DSM Indin PvL Ltd. HQ F.No.01/87/50/347/AM161DESVII Stattls:

Approved
NC No:16/AM17
Dated:05.07.2017

Adv.Lic.No.and Date
31lm5890 dt 2飢01.2016

RLA F.No
lBr83/m/001112/ADE16

Subject Amendment in the description of Import item No.14 rgainst Advance Authorization
No. 3111[65E90 dt 25.01.2016

Dccklor: The Committee considcred the csse and decidcd to rpprovc thc amendmcnt as requested by the firm to read the
D€scriplion of Import Item No.l4 as "PBT Chlp3/Grrnulel Base PolymGr" lnstead ol "Nylon6 Chlps/Granules Base
Polyme/'

RA mry trkc comequcntirl ection er pcr Policy / prcccdures.

Request: nxnt10n of ndhoc llonllsin respect Or Advance Autho日 Lntl●口N●.0310799346 dated 12 10.2015.

Declslon:The COnlmittee∞ nsidered the case and d∝ ided to referthe matrto DIPP

Requ●st: Fiェntion of ndhOc nomlsill respect of Adv● llce Autho日 Lndo口 N●.0310801480 dated 01 01 2016.

Decisi。■:Tlle Co― itee∞ nsidered the case and decided tO refer the m嵐

“

rtO DIPP

C,se No.A‐434 M/s Glllette lndia Ltd.,

(2)Gillette Diversi■ ed OperatiOns Pvt.Lta

(3)Rialto Enterp● ses Pvt.Ltd.&

(4)BreeCh Omlcare PvL Ltd.

HQ F.No.
01787r162/161/AM17/DESVII

Status:
Approved

NC No:16/AM17
Dated:“ .07.2017

Lctter.No.PLE―DGFr/735

R●q“

“

Modl■

“

tlo■ ofS10N o血面ng at SN● .H331 for export product“ Toothbrush“"lo inclllde n nw
maten31“POly Butylene Terephthlate F■ oment eBT FⅡ 3me■ 0●S3n input

Dttsion:The Conlntittee noted the co― ents of DIPP recdved hough thdr conlmmdcation No.7/235/2017‐
TSW dated 01 06.2017.Aner considention the∞ mments Conlm“e decided to accept for S10N amendment
existing at SNo.H‐ 331 for exPort product`ToothЫ

"hes''to include a raw matenal“
Poly Butylene Terephmate

Filament o田 T Filmentp as an inpm with accountabi‖ty and reconlmended to DGFT forissue ofPublた N“ce

c=≦ヲ;:与Ξ:‐¬ごョ
`4´

′な            6
ASHOK CHANDER BHA可

Cage No.A432 llf/s Erpended Polymer Systems hrt
Ltd.

HQ F No.

O1/87/50/312/AMlmESVII
Status:

Deferred

NC No.:16/AM17
Dated:億 0■2017

Adv Lic.No and Datc
0310799346 dated 12 10.2015

RAF No
03/94/040/00469/AM16

Cage No.A‐ 433 Mls ExPanded POlymer System● Pvt
Ltd.

HO Fo No.

01/87/50872/AM16/DES‐VII
Stattls:

Dererred

NC No:16/AM17
D3ted:0,0■2017

Adv Lic No.and Date
0310801480 dated 01.ol.2016

RAF No
03/94/040/00713ハ M16



CASe No A‐ 435 Mls MttL■/reS Lは,New Ddhi HQ F.No.
01/87r162/1XX69/-8DESVII

stams:

Approved
NC No.:161AM17
Dated:0,0■ 2017

Adv.Lic.No.and Date
勝10385660 dBted 02.0■2014

RAF No.05/27/040/000381
AM15/DES‐In/cLA

Request:Poliり c18HiCadol1/1nterpreatiOn哺 th regard to S10N A1667 alubber Producto.

Decision:   me conlmittee notcd the∞ ●lments hnushed by the DIPP宙 de tharletter No 7/224/2017‐ TSW
dated 18 05 2017 and cladfled thatin the SION A‐ 1667, PBR which is one ofthe inputs and is supplying by difFerent foreign

supphers w価 mersu卜 catego五 es OfPBR dependng upon the p01ym昴 2don and having HS COde 4002201Xl may be treated
as same hput and be」 10wed under S10N A‐ 1667import hm No‐ 1(b)SynthttC rubber PBR

Cesc No. A-{36 M/s   ZENITH   INDUSTRIAI
RUBBER PRCDDUCTS PⅧ LTD

HQ F.N●

Olr87750r2707AM16rDES‐ V‖
staals:

Approved

NC No.:16/AM17
Dated:“ .07.2017

Adv.Lic No and dated

D310797075 dated 06.07.2015
RA F No.

03/95/040/00244/AM16

Subi∝

“

 Requ"t rOr Corection:n the packing materlai as 200 Nos.● f Piastlc pa‖ e“ instead of 2200 P:astlc
pa‖ets against Advance Author:2atiOn No.0310797075 dated 06.07.2015。

Decisiott As per the輌tten comments価 面 shed by the DIPP宙 de ttir conlllnunication dated 18.052017,the
Conlmitee decided to atnend the packing mattal cPlasiC Pallets)Of2∞ Nos in place ofpacHng mateH」 (Plastic
Pallets)of22(Ю  Nosin dle minutes ofNonlls Commh∝ Meeting No.21/AM16 dated 23 02 2016.
RA m●y tale collsequen■ 画1,ction"per Po■ ●y′ Procedure“

Srbjccft corrccdo! itr Mlrut.of NC M.ldng No. 13/AM17 h.ld on 2&122016|n rr.p.ct ofllt/s Sunt Mctrlig LTD,
SurrL

Declslon: Commlttee considered the requost of thc frm and decldGd to proce$ the same on f,le.

No.:1ノ 14187‐ ALC1/2014 Name:JINDAL POLY ΠLMS No/Date:16/87‐

16

.2017

File:01/87/050/00111/AM15ノ

The committee considered the reply of the firm and noted that they are brying to get drawback
License and requested for withdrawal oftheir application. Hence as per the rcquest of the firm

to accept the r€quest offirm for withdrawal oftheir application.

Case No.A‐ 437 M/s Sllrat Metalics LTD HQF No.
Dlr87r50r220rAM17/DES‐ V‖

stam:
Dere耐

NC No:16/AM17
Dated:は0■2017

Adv.Lic No andH・
`“

5210041560 dated 25.06.2015
RAF No
52/24/040/00015/AM16

Fil● :05/23/040/00461/AM14/

枷
躙

rC°mmlcei僻

Online cases

Strtls:
Wlthdnwn

Lic No/Date10510384222
16042014

7



No.:10/14/87‐ ALC1/2014 Name:MRC ICLEAN Mect No/Date:16/87‐

STEMS PRIVATE LIMHED ALC1/2016
05.07.2017

ADIL dated 09.03.2017 was issued to firm gving 15 days time for submission of information.
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

P錮りName:SPECIALHY Mcet No/Date:16/87‐

POLYMERS PV■ LTD。,NO。 1,   IALC1/2016
INAVARANG

: A D/L dated 07.03.2017 was issued to firm giving 15 days time for submission of information.
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

No.:24/47/87‐ AL(C1/2014 P田りName:PATrU INDUSTRIES IMcetNo/D由 :16/87‐
ALC1/2016
05.07.2017

File:01/87/050/00448/AM15/ File:25/24/m/00oo2/AM15/ Lic.No/Date:2510004377
28.11.2014

ADIL dated 07.03.2017 was issued to firm gving 15 days time for submission of information.
still awaited from the firm. Thus, the Committee decided to issne reminder by post to the firm giving 15

time for submission of the requisite information.

No.:21′47ノ87‐ALC1/2014 Name:MACRO POLYLEERS No/Date:16/87‐

P.LD. ALC1/2016
。07.2017

don: The Committee considered the case as per agenda and decided to call for exact name of Distilled
Acid and also detailed information as per appendix-4E.

No.322/47/87¨ ALCl′2014 Name:MACRO POLYMERS No/Date:16/87‐

動̈

P.LD. 1/2016

12017

■le Comlnittee corlsidered伽 ,case as per agenda and decided to call for exact name ofDistined
'atty Acid and also detailed information as per appendix-4E.

P躙:馴:昭朧
Mいはりof Colnfrlerce a l…
Uぜ yog Bhawan,New Delhi

ICase No.:1′ 18/87‐ ALC1/2014

File:01/87/050/00446/AM15/ RLA Flle:03/24/040/00379/AM15/ Lic.No/Date:0810134260

06.01.2015

2

HQ Ⅲ∝∝κ豹 5∽m矧 畑 W ttAⅢ ∝09/24/“υO晰8/AMW LicoNo/Date:0910060144
19。 05。2014

HQ Π

:lド T50/Om44/AMly lRLAmeЮ
3わ5/040/Om56/AMly しic]Чo/Date:0310786846

15.07.2014

師̈
IQ File:01/87/050/00445/AM15/ tLA File:03/24/040/00376/AM15/ Lic.No/Date:0810134245

)5.01.2015



e No31/4/8■■kLC12015  11尊

‖著:誌
燎1熙LIAp    l11))lr"・

6/87‐

Ⅲ∝mお
TTl"57"1鵬監∽mttv l冨躍

ЮW"
ision:■ he Comlnittee considered the casc in the rneeting and decided to approve the ndho

Exportitem:

ApE

可

「

)c■ ornls as ibHows:

〕Юved

SoNo。 EXPORT Ⅱ,EM QTY
fSa.meten

1 INSULA■ON;POLYURATHENE FOAM;25MM Ⅷ CK THtt DENSIIIY
SHALL BE 50 KG/M31N ACCORDANCE Ш  AS¶Ⅵ D 1622‐63 10210

2. INSULAT10N;POLYIRATHENE FOAM;40MMinlcK 7HE DENSI『 Y
SHALL BE 50 KG/M31N ACCORDANCE WITH AS¶ И D 1622‐ 63 15808

INSULA■ON;POLYURATHENE FOAM;50MMl臓 ICK tt DENSI『 Y
SHALL BE 50 KG/M31N ACCORDANCE Ш  AS■И D 1622‐63 73242

4. INSIILA■ON;POLYURA… FOAM;75MM Ⅷ CKTH田 DENSI『Y
SHALL BE 50 KG/M31N ACCORDANCE WITH AS■ Ⅵ D 1622-63 13789

Import ltem:
S.No。 IMPORT ITEM QTY

〔Cubic meten
1 TAREC PIR Ml‐ CR 50KG/M3,HCFC FREE FOAM,BLOCK FOAM
DIMENSION 2600 X 1000 X 570 MM 5863.038

RA mey take consequenliel action as per Policy / Procedures.

No.:51′13/87‐ALC1/2015 Name:SPECIALHY Mect No/Date:16/87‐

YMERS PVT.LTD。 ,NO。 1, ALC1/2016
。2017

File:03/95/040/00014/AM16/ ,No/Date:0310796232
.05。2015

: A D/L dated 07.03.2017 was issued to firm Sving 15 days time for submission of information.
giving 15 daysstill awaited Oom the f11..二.ThuS,the ConIIniuee decided to issue reminder to血 ■ニュュニ

for submission of the requisite information.

No/Date:16/87‐

1/2016

12017

File:01/87/050/00159/AM16/ File:03/94/m/00132/AM16/ 10796440

: A D/L dated 09.03.2017 was issued to firm gving 15 days time for submission of information.
sent an ema1l on 24.03.2017 requesting to give mer formight period to give replyo Reply still awaitd

the firm. Thus, the Committee decided to issue reminder to the firm glving 15 days time for submission
requisite information.

VARANG

M嘗
晒鵞恐飛顆

B

)

Case No.:36716r87‐ ALC1/2015 P田りName:ACC PIIARMAPACK
PVTLD 師̈

9



HQ File:01/87/050/00136/AM16/ File:32/24/040/00009/AM16/

⌒

No.:13716/87‐ AL(C1/2015 Name:MERO VALVES, No/Date:16/87‐

l CoT.BALAMURUG期 1/2016

。07.2017

10077568

time for submission of the requisite information.

Name:LLOYD No/Date:16/87‐ Apprcved
TIONS(INDIAp /2016

.07.2017

File

/87/050/00226/AM16/ :03/95/040/00140/AM16/

The Commitee considered the case in the meeting and decided to ipprove tne sdhoc norma;fojftG

item:
S.No。 EXPORT「 EM QTY

fSao meten
1 INStILATION;POLYURAttNE FOAM;25MM TⅢ CK
¶団E DENS]『Y SHALL BE 50 KG/M31N ACCORDANCE WITH ASTM
D1622‐63

10245

2. INSIILATION;POLYURATIIENE FOAM;40MM inlcK
THE DENSITY SHALL BE 50 KG/M31N ACCORDANCE WITH AS¶ Ⅵ
E)1622‐63

14293

INStILATION;POLYLIRATIIENE FOAM;50MM¶ 田CK
¶団E DENS「Y SttL BE50KG/M31N ACCORDANCE WⅦ TH AS¶M
E)1622‐63

20264

4. INSULATION;POLYURAttNE FOAM;75MM Ⅷ CK
口団E DENSI『Y SHALL BE 50 KG/M31N ACCORDANCE WITH ASTM
E)1622‐63

2068

Import ltem:
S.No。 IMPORT ITEM QTY

(Cubic meten
TAREC PIR Ml‐ CR 50KG/M3,HCFC FREE FOAM,BLOCK FOAM
DIMENSION 2600 X 1000 X 570 MM 2095。 952

item:
SoNo。 EXPORT HlEM QTY

fSa.meten
FOAMGLASS ONE INSULATION 25MM lΠ ICK 3577

6. FOAMGLASS ONEINSULATION 40MM Ⅲ ICK 50

Import ltem:
S.No. IMPORTITEM QTY

(Cubic metcr)
1

FOAMGLASS ONE INSULA■ ON Not allowed as thickness and
other details not given

RA mey take consequentiel action ts Der Policv / Plocedures.

ision:  AD/L dated 09.02.2017 was issued to■ rln giving 15 days time for submission ofinfomatiOn.

しStill awaited■ Om the im.Thus,dle COnhmittee decided to issue reminder by post tO the im gi宙 ng 15

ICase No.:56r18/87¨ ALCl′2015

10



No.:65/13/87‐ ALC1/2015 Name:VIS10N PRODUCrS No/Date:16/87‐

LTD /2016

12017

File:01/87/050/00235/AM16/ File:34/24/040/00077/AM16/

Based on the technical∞ nlments of DIPP ttrnished vide Lctter No.7/282/2017‐ TSW dated 14.06.2017,
Iapproved fb‖ owing adhoc norlns:

EXPORT ITEM OTY IMPORT ITEM OTY
Polyester Resin
Solution (65+l-10/o
Resin Content)

l kg 1.Neo Pentyl Glycol 0。212 kR
2. Phthalic Anhvdride 0.313 kg

3. Adipic Acid 0。251k2
4.C‐ 9(S01Vent Naphthab 0.353 kg

RA may take consequentisl action rs per Policy / procedures.

No.:66/18/87‐ ALCl′2015 Name:VISION PRODU錮 Mcct No/Date:16/87‐
ALC1/2016
.2017

,No/Date:3410041345

12015

Commiuee discussed the case and decided to defer the case.

No.867ノ18/87‐ ALC1/2015 P田けName:VISION PRODUCrS No/Date:16/87‐

LD 1/2016
7。2017

File:01/87/050/00237/AM16/ File:34/24/040/00079/AM16/

The Commitrce considered the case in the mecting and dccided to epprcvc thc adhoc noms as fottows

No.:68/18/87‐ ALC1/2015 P田りName:VISION PRODUCrS No/Date:16/87‐

LD 1/2016

12017

The Commitee considered the case in thc mecting and dccided to rpprove thc adhoc nonns as follows:

LD

Polyester   Resin
Solution (65+/‐ 1%
Resin Content)

take action as Der Policv / Procedures.

10041352

⌒

ヽ

＼



RA mey take action rs per Policy / Procedu

No.:2/16/87‐ ALCl′2015 'Name:WEILBllRGER
TINGS(INDIAp PRIVATE

File:01/87ノ050/00125/AM16/ File:02/24/040/00227/AM14/

on:  AD/L dated 23.02.2017 was issued to inn gi宙 ng 15 days time for submissiOn ofinfomation.
still awaited■ om血〕im.Thus,the Conmittee decided to issue reminder by postto dle im gi宙 ng 15

time for submission of the requisite information.

No.:371″ 87¨ALCl′2015 Name:WEILBURGER No/Date:16/87‐
:躙GS(INDIA)PRIVA霊 /2016

.07.2017

File:01/87/050/00126/AM16/ Flle:02/24/040/00112/AM15/

on:  AD/L dated 23.02.2017 was issued to■ rrn giving 15 days ttme for submission ofinfomation.
still awaited Oom the im.Thus,the Conhmittee decided to issue reminder by post to the■ m gi宙ng 15

time for submission of the requisite information.

No.341溜 87‐ALC12016 Name:RAPD No/Date:16/87‐

1/2016

12017

: The Committee considered the case as per agenda and decided to refer the matter to D/o C&PC.

Mcet No/Date:16/87‐

ALC1/2016
.07.2017

File:01/87/050/00365/AM16/ File:03/94/040/00556/AM16/ ILi

The Commitlec considered the case in the mecting and decided to rpprcvc thc edhoc normr as follows:

Name:KKALPANA No/Date:16/87¨

(rNDrA)LIMITED, l*CttZOrc

hdo■l K 600F eVC AddLives Powdery
Contaimng 990/O Arcylic Pol脚 er RC‐ 20

Arcylic Pol卿 er C‐ 20(IndO■ lC‐

20)

uential action es per Policy / Procedures.

17
1lc.No/Date:0210205949

06.07.2015

No.:11′1ノ87‐ALC1/2016

take



No.:51/13/87‐ ALC1/2016 Name:POLYFLL No/Date:16/87‐

/2016

12017

Flle:01/87/050/00326/AM17/ File:34/24/040/00282/AM16/ 3410041914

: The CollFmittee corlsidered the case as per agenda and decided to refer dle matterto D/oC&PC。

No.:14/8/87…ALCl′2016 Name:EXPANDED
,YMER SYSTEMS PVT.LTD 1/2016

.07.2017

ド

Ⅲ∝mん拗 50/00鯰6/AM17世 AⅢ∝
"卿
040/00"νAM16/

Ｆ

卜

‐

２３

‐

: The Committee considered the case as per agenda and decided to refer the matter to Olo CepC.

No.:3/22ノ 87‐ALC12015 Name:SUPREME No/Date:16/87‐

LD。
, /2016

。2017

File:01/87/050/00336/AM16/ F ile :03 /95 / M01 00947 I ANll 6t lt ic.Nornate:03 I 0803042

tion:AD/L dated 07.03.2017 was issued to■ mJ宙ng 15 days time for submission ofinfomationo Reply
awanted■。m the■m.Thus,the CoETlmittee decided to issue reminder by post tO the nilli giving 15 days
for submission of the requisite information.

No.:192/87‐ ALC1/2016 Name:YASH POLY No/Date:16/87‐

1/2016

12017

File:01/87/050/00021/AM17ノ RLA File:03/95/040/00773/AM16/

No.:22/2787‐ALC12016 Name:YASH POLY No/Date:16/87‐

/2016

12017

File:01ノ87/050/00024/AM17/ File:03/95/040/00878/AM16ノ

The Commiuee considered Ore case in the meeting and decided to rpprovG thc rdhoc Dorm! as decided in
No.:19/2/87‐ALC1/2016 in Meeting No:16/87‐ ALC1/2016 dated 05.07.2017

The Committee considered the case in the meeting and decided to rppnoyc the edhoc noru! as follows:

PVC Compound
(In erport item consisting
PVC Resin is 51.40/O and
Plasmrk23。7%)

Note : RA may take consequentiel rction ss per Policy / Procedures.

⌒

』̈



ICase No.:282/87ALC1/2016

＞

り

Ｄ

Name:LLOYD M∝t No/Date:16/87¨
TroNs (INDIA) LrMrrED let cuzoto

The Committee considered the case as per agenda and decided issue deficiency Gtter to the
holder for submission of the following information.

Complete calculation sheet.
Requirement of Import item for the Export products.
The co relation between import and export items indicating exact nomenctahue for import item with evidence

No.:15/2/87‐ AL(C12016 Name:YASH POLY Mcet No/Date:16/87‐

ES PVToLTD ALC1/2016
.07.2017

The Commiuee considered the case in the mccting and dccided to rpprcvc thc adhoc nonns as decided in Case
:19/2/87‐ ALC1/2016 in Meeting No:16/87‐ ALC1/2016 dated 05.07.2017

No.:172/87‐ ALCl′2016 P田けName:YASH POLY
INDUS■uES PVT.LTD

Decigion: The C.ommittec considered the case in the meeting and decided to epprove the adhoc nonn! as decided in Case
:19/2/87‐ ALC1/2016 in Mecting No:16/87‐ ALC1/2016 dated 05.07.2017

No.:16r2/87‐ALC12016 Pttw Name:YASH POLY
INDUS¶uES PVToLTD

No/Date:16/87‐

1/2016

12017

The Committee considered the case in the meeting and decided to oppn vc thc edhoc norm! as decided in
:19/2/87‐ ALC1/2016 in Meeting No:16/87oALC1/2016 dated 05.07.2017

Name:YASH POLY Mcet No/Date:16/87‐

PⅥ.LD 1/2016

.07.2017

ず :ッ lИT5的
∞27/AM17「 AⅢ∝

"15γ
Ψ

OT3/AMI″

1認 器
α
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MeeC No/Date:16/87‐

Case No.:252/87‐ ALC1/2016

The Commiuec considered the case in the meeting and decided to eppnove the edhoc nonns as decided in Case
:19/2/87‐ ALC1/2016 in Meeting No:16/87‐ ALC1/2016 dated 05.07.2017.

14

⌒

27

Status:

AppЮved

IQ Fllo:01/87/050/00017/AM17/ じ A Fi:e:03/95/040/00698/AM16/ LicoNo/Date:0310803150

)8.03.2016



|IPaけ Name:YASH POLYNo.:13/2/87‐ALC1/2016 Mcet No/Date:16/87‐

1/2016

.07.2017

ず
QΠLЮИη 5∽Om5/AM″

世

AⅢ∝03/95Ю伽 %53/AMV囲
鼎

341鴫
]L 
Юν8豹5Ψ∞鯰/AM17 1RLAⅢ ∝

"″
5畑υ∞
"5/AMl″ F

ASHOK CHANDER B「 lATT

The Committee considered the case in the mccting and decided to sppnove the edhoc norms as aiiaea in Case
:19/2/87‐ ALC1/2016 in Mceting No:16/87‐ ALC1/2016 dated 05.07.2017

No.3142/87‐ ALCl′2016 Name:YASH POLY No/Date:16/87‐

INDUSTRIES PVT.LD 1/2016

。2017

File:01/87ノ050/00016/AM17/ File:03/95/040/00669/AM16/

対 On3■he COnlmittec considered the case in the mecting and decided to approve the adhoc noms as decided in

:19/2/87‐ ALC1/2016in Mding No:16/87¨ALC1/2016 dated 05。 07.2017

No.:9/287‐ ALCl′2016 No/Date:16/87‐

1/2016

12017

11.03.2016

No.:10/2/87‐ALC12016 Name:YASH POLY Meet No/Date:16/87‐

PVTo L" 1/2016

.2017

10803249

|          111103.2年 o     l
■ e Comnlittee considered the casc in the rnecting and decided to approve the ndhoc noms as decided in Case

:19/2/87‐ ALC1/2016 in Mceting No:16/87‐ ALC1/2016 dated 05.07.2017

No.:5711787‐ALC12016 Name:YASH POLY No/Date:16/87‐

PVToLD 1/2016

12017

File:01/87/050/00243/AM17/ File:03/95/040/00239/AM16/

14.03.2016

The Committce considered the case in the mecting and decidcd to rpprcve thc edhoc normr as decided in
:1912187 -ALCll20l6 in Meeting No :16187 - ALCI 12016 drlrrd 05.07 .2017

No.:30/11/87‐ ALCl′2016 Name:YASH POLY No/Date:16/87‐

PVToLD 1ノ2016
.2017

File:01/87/050/00268/AM17/ File:03/95/040/00212/AM16/

14.03.2016

The Committee considered the case in the meeting and decided to rppnovG the edhoc nolms as decided in
:19/2/87‐ ALC1/2016 in Meeting No:16/87… ALC1/2016 dated 05.07.2017

F‖e:01/87/050/00011/AM17/ RLA File:03/95/040/00384/AM16/

32

Status:

亀pproved

LicoNo/Date:0310803214

10.03.2016

Commitec considercd the case in thc mecting and decided to rpprcvc the rdhoc norm! as decided in
in Mecting No:16/87‐ALC1/2016 dated 05.07.2017

Stetus:
Approved

351
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No.:26/11/87‐ ALC1/2016 Name:YASH POLY
PVT.LD 16

.07.2017

おlom:The Conlmi嬢 considered the casc h the mecting and decided to appЮ ve the ndhoc norms as d∝ ided in
il%イ17,■91/2016 in Mceting Nα 16/87‐ ALC1/2016 dated 05.07.2017

15.03.2016

組 on:Th CoⅢ譴1嬌 cOnsidered the case in h mecting md d∝ ided to■pprove the ndhoc noms as decided in
:19/2/87‐ ALC1/2016 in Mceting No:16/87‐ ALC1/2016 dated 05.07.2017

No.:29/11/87‐ ALC1/2016 Name:YASH POLY Mcet No/Date:16/87‐

INDUS■uES PVToLTD 1/2016

。2017

階

ΠL Юν8拗5υ00267/AM17 1LARLЮ 3″5解υOm田/AMlα
 l祐ぎ囲 1°

0釧 0“
"46

対 on:The Committee cOnsidered the case in the mecting and decided to npprove the adhoc■
Orms as decided in Case

:19/2/87‐ ALCl′2016 in Mceting No:16/87‐ ALC1/2016 dated 05.07.2017

No.:22/11/87‐ ALCl′2016

NQ:28711/87‐ ALC1/2016

Name:YASH POLY No/Date:16/87¨

PVT.L" 1/2016

。2017

File :03/95/0,10/0 07 60t ANn s t llic.No/Datef 3 I 0803364
16.03.2016

Name:YASH POLY Meet No/Date:16/87¨
PVT.LTD /2016

.07.2017

File:03/95/040/01029/AM15/

16.03.2016

Name:YASH POLY No/Date:16/87‐
INDUS■uES PVT.LTD 16

.2017

お10■ 8■le COnlrnittE cOnsidered the case in the meeting and decided tO appmve the ndh∝ ■Orms as decided in
il%ィ 87‐ALC1/2016in ttng No:16/87‐ ALC1/2016 dated 05,072017

対m The Co― ittee cons‖ eredthetththemmingttddecidedゎ apprOve the ndh∝■Omsttd∝ i“dh
:1%イ07:■91クリO h MeetingNo:1

lCese No. :27l ll tt7 - ALCL t2Lt 6 ]Ptt NamaYASH POLY
INDUSlRIES PV■ LD

HQ File:01/87ノ050/00265/AM17/ File:03/95/040/00104/AM16/

HQ Fi:e:01/87/050/00260/AM17/

lCese No. :24l ll 187 - AI.C.I nLrc

F‖e:01/87ノ050/00262/AM17/

16

^

37‐ lQ File:01/87/050/00264/AM17/

障
AⅢ∝∞″5/04∽Hm/AMⅣ Lic.No/Date:0310803347

15.03.2016

Иeet No/Date:16/87‐

帆 C1/2016
)5.07.2017

Status:

AppЮved

e∞nsidered the casc h the Ⅲ離ing and decided to approve the ndhoc■ Orms as decided in
in Mding No:16/87‐ ALC1/2016 dated 05.07.2017



lCese No.:23lll lE7 - N,ClnLrc P田けName:YASH POLY
INDUSRES PVToLD

Moet No/Date:16/87‐

1/2016

.07.2017

Dcclsion: The Commiuce considered the case in the meeting and decided to epprove tte aanoc notm! all aeciaea in Case
:19/2/87‐ ALC1/2016 in Meeting No:16/87‐ ALC1/2016 dated 05.07.2017

P田りName:YASH POLY
INDUS■uES PVT.L"

Mcet No/Date:16/87¨

ALC1/2016

los.ot.zon

対 on:The Conlmittec cOnsidered the case h the mecting and decided to■ pprove the ndhoc norms as decided in Case
:19/2/87‐ ALC1/2016 in Mceting No:16/87¨ ALC1/2016 dated OS.07.2017

No.:21/8r87‐ALC12016 Name:KKALPANA
TNDUSTRIES(IND[A)LIMITED, lnrCtnOrc

ド

ΠL:ν8拗5Ψ∝
"/AM″ ILARLЮ

3/94/040/OЮ%/AMl″

1悧 究 lα
囲
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60

:TheCommitteeconsideredthecaseasperagendaanddecidedtorefeffi

No.:13/8787ALC1/2016 Name:D.R COATSINK& No/Date:16/87‐
RESINS PVr.LTD. /2016

.2017

ras issued to nm Jving 15 days ttme for submisζ bn 6rinfomation.on:   AD/L dated 23.02.2017Ч
still awaited■ Om the■...1.■ us,ale c。_ittee decided to issue reminder by post tOせ Eim gi宙ng 15
_^r__^..L__:_^1__ _r`1 _  __ ● ●′  ・  ′      ・time for submission of the requisite information.

No.:16rl1/87‐ ALC1/2016 Name:(3由卜H LIZ INDIA
ATE LIMrrED ALC1/2016

12017

The Committee considered the case as per
sheet nexus between export and import itemvas there is a description mismatch between export and

mport items.

17

Case No.:25711/87‐ALC1/201`

HQ File:01/87/050/00254/AM17/ File :031941040/00023t ANIT / lUc.NoiOateOf t 080416 I

ヘ

35

46
「IQ File:01/87/050/00125/AM17/ RLA File:03/94/040/00871/AM16/ LicoNo/Date:0310803607

29.03.2016



Case No.32ry87‐ ALC1/2016

イ

QⅢ∝mお知 5剛
"9/AM″ 卜

AⅢ∝
“

″5解∽ ∞59/AM17

Name:THE DHARAMSI Mect No/Date:16/87‐

CIIEMICAL CO LD ALC1/2016
.2017

,No/Date:0310804290

16

don: AD/L dated 09。 03.2017 was issued to■ m gi宙ng 15 days time for submission ofinfomatiOn.
y still awaited■ om the 6ニ ュニュ.]LllS,鮨 cOmmittee decided to issue reminder by pOsttO the irm gi宙 ng 15
time for submission of the requisite information.

No.:37/9/87‐ALC12016

time for submission of the requisite information.

No.:13/9787‐ALC12016 Name:BLS POLYMERS

No.:3硼7‐ALCl′2016

No.:178/87‐ALC12016 Name:WACKER

On3  AD/L dated o9.o3.2017 was issued to Arrn gi宙 ng 15 days ttme for submissiOn OfinfomatiOn.
sdll awaited Oom the nm.Thus,the Conlmittee decided to issue reminder by post to the im gi宙

ng 15mハ FA.・ ...■
"ヽ
:__=^“ ^´`L^_^__1-14_1_r_ _ ′・

sion: ADlL dated 23.03.2017 *a,
y still awaited from the firm. Thus, the committee deciied t6 isu. reminder by post to the firm giving 15time for submission of the requisite information.

Mect No/Date:16/87‐

ALC1/2016

No/Date:16/87‐

/2016
.07.2017

icoNo/Date:0410161895

10.05.2016

Mcet No/Date:16/87‐
CHEMICALS PVT 1/2016

.07.2017

ision: A DlL d"t"d 07.0
Ly still awaited from the firm. Thus, the committee decilded ti irru, reminder by post to the firm giving 15time for submission of the requisite information.

1協∬鰍1°
0創 0206η3

: The COnlmittee co“idered the case as per agenda and decided tO refer the matrtO D/oC&PC.
二 ==‐ ==:=二  = .           11:: :|

Z

/2016

F‖e:01/87/050/00212/AM17/ File:09l24l040t0mt6t{N|t7tlLic.NolOa-.**Oeto06a563

LABORATORIES PVT LTD

Party Name:SRF LMITED

File:04/24/040/00015/AM17/

File :0 l/t7l05 0 / OO I t3 / AMtTi RLA File:02/24/040/00022/AM17/

18
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Party Name:WACKER IMeet No/Date:16/87‐
METROARK CHEMICALS PVT IALCU20t6
LD 105.07.2017

File:02/24/040/00024/AM17/ Lic.No/Date:0210206704
19.05.2016
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No.:15r9787‐ALC12016 Party Name:ORJENTAL No/Date:16/87‐
AINERS LIM11■ D /2016

07.2017

The Committee considered the case as per agenda and decided to call for exact name of Distilled
Acid and also daailed information as per appendix-4E.

ision :The committee considered the case as per agenda and decided to reject it as ttre nnn not reptiea to tfre

ADIL dated 09.03.2017 was issued to firm gving 15 days time for submission of informidon
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

NamαAG DERCO BELTING IMeetNo/Date:16/87‐ tus:
INDIA)PVT.LTD., ALC1/2016 Deferred

。07.2017

: A D/L dated 09.03.2017 was issued to firm grving 15 days time for submission of information.
y still awaited from the frrm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

No.:34/9/87‐ALCl′2016 Name:MACRO POLYMERS No/Date:16/87‐

ALC1/2016
。2017

, : The Committee considered the case as per agenda and decided to refer the matter to D/o C&PC.

Fttel∝

22/9/87∵ 12“ 6

19
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3ase No.:1′ 10/87‐ ALC12016 P錮りName:WEILBIJRGER
30ATINCS(INDIA)PRIVAπ
じIMllLD

Mcet No/Date:16/87¨

位 C1/2016
)5.07.2017 珈̈

HQ File:01/87/050/00223/AM17/ てLA File:02/24/040/00039/AM17/ しicoNo/Date:0210206751
14.06.2016
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No.:43/9/87‐ ALC1/2016

「QΠ:Ю
ν8豹5Ψ

l劉

8/AMW

Name:VIS10N PRODUCヽ Mcet No/Date:16/87‐

LD ALC1/2016
105.07.2017

File:34/24/m/00o56/AM17/ Lic.No/Date:3410042289

Based on the technical∞ mments of I)IPP ttshed vide LdttI No.7/282/2017‐ TSW dated 14.06.2017,the
epprovcd following adhoc norms:

No.3230/87‐ AL(C12016 N田lαKLJPOLYMERS AND IMeet No/Date:16/87‐
ALC1/2016
05.07.2017

: A D/L dated 09.03.2017 was issued to firm gving 15 days time for submission of information.
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

No.335/9/87‐ALCl′2016 Name:MACRO POLYMERS Meet No/Date:16/87‐
1/2016

.2017

File:01ノ87/050/00210/AM17/ File:08/24/040/00120/AM17/

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorisation
submission of the following information.

Technical descriptionVspecifications, peroentage composition (by weight) ofthe products to be exporrcd.
Detailed manufactring prooess along with technicd justificuion for wastages claimed at each stage and each of

required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the rcchnical justification for its non-use may

Ifthe scrap is being sol4 the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:32/9/87‐ALC1/2016

.LD.

Party Name:lP BULD‐ CH PVT.
Lつ。

No/Date:16/87‐

/2016

12017

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorisation holdcr
submission of the following information.

EXPORT「 EM QTY IMPORT ITEM OTY
Polyester Resin
Solution (65+l-l%
Resin Content)

l kg 1.Neo Pentyl Glvcol 0。212 kg

2. Phthalic Anhvdride 0.313 kg

3. Adipic Acid 0.251 kg

4.C‐9(solvent Naphthab 0.353 kg

BA may take consequential sction as per Poliw / Procedures.

RLA File:05/24/040/00619/AM16ノ

Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.

50

Stetus:
Ihferred

Lic.No/Date:0810138211

24.06.2016



) Detailed msnufacturing proc€ss along with technical justification for wastages claimed at each stage ana each of
required in the manufacturing process.

) Chemical name, Technical specifications of itcms proposcd to bc imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may be
nished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
)Mattid bdance indicating calculative statement ofぬ e requirement ofeach ofitem for manuLcture ofeach ofexpo“

No.:4/13/87‐ ALC1/2016 Name:VISHAKHA No/Date:16/87‐

YFAB P.LTD 1/2016

.07.2017

File:01/87/050/00279/AM17/ File:03/24/040/00121/AM17/ 10138223

L06.2016

A DIL dated 09.03.2017 was issued to firm giving 15 days time for submission of information.
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

Name:WACKER No/Date:16/87‐

1/2016CHEMICALS PVT DeFerred
|「 111   [) .2017
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“"9
: The Committee considered tlrc case as per agenda and decided to refer the matterto D/o C&PC.

No.:23r13/87‐ ALC1/2016 Name:ACG PIIARMAPACK
LD

No/Date:16/87‐

16 Deferred

File :01/871050/m/298l{Ml7l lnra rite :03194/040l002l2l/o,ll7t llic.NolDate:0310805839
30.06.2016

ADIL darcd 09.03.2017 was issued to firm grving 15 days time for submission of information.
received on24.03.2017 from the firm for furthertime period for submission.

No.:52/13r87oALC1/2016 Name:MPD INDUS■ dES No/Date:16/87‐

tLD., /2016

12017

File:01/87/050/00327/AM17/ Flle:56/24/040/00055/AM16/ ILicoNo/Date:5610004947

11.07.2016

: The Committee considered the case as per agenda and decided to refer the matter to D/o C&PC.

lCase No.:22r13/87‐ALC1/2016  11P田りName:KKALPANA No/Date:16/87‐

|        IMilUSRES(INDIAI LⅢ
皿 D,障

諄 盆 f~~

PⅢ
∝m/87/05∽∽

"/AM″ 世

AⅢ∝
"/94/04∽

∝■/AM″
1器 器

α
"Ю“““

lnecision atter to Dlo CAPC.
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3ase No.:2/13/87‐ ALC12016
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No.:53′13/87‐ AL(C1/2016 P田けName:MPD INDUS]田田]S Meet No/Date:16/87‐

PVr.LD。 , 1/2016

.07.2017

HQ Ⅲ∝mだm5∽
“

郎/AMW ttAⅢ ∝5確佃 ∽∞
“

/畑17日
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No.:55/13/87‐ ALC1/201` P田りNalne:LIPD INDUS]田 皿〕S
PⅥ.LD.,

No/Date:16/87‐

: The Committee considered the case as per agenda and decided to refer the matter to D/o C&PC.

File:01/87/050/00292/AM17/ File :03 1941040/0007 4l tNfi7 I lt ic.No/Date:03 I 0806594

: The Committee considered the case as per agenda and decided to refer the matter to D/o C&PC.

No.:29′13r87‐ALC1/2016 Mcet No/Date:16/87‐

1/2016

.07.2017

,No/Date:0310806608

12016

No.:38713/87‐ ALCl′2016 Name:NAVCm No/Date:16/87‐

/2016

12017

A D/L dated 23.02.2017 was issued to firm giving 15 days time for submission of information.
still awanted魚)m the im.Thus,倣〕Conmittee decided toお sue reminder by post to the im gi宙 ng l

time for submission of the requisite information.

No.:13/13/87‐ ALC1/201` Name:CREATIVE STYLO Mect No/Date:16/87‐

ACKSPVT LD ALC1/2016
05。 07.2017

File:01/87/050/00293/AM17/ File:03/94/040/00142/AM17ノ .No/Date:0310806730

107.2016

Case No.:17/13/87‐ALCl′2016

(INDIA)LIM11■ D, IALC1/2016

P田けName:コ VΠ〕RNEX POLY

File:01/87/050/00304/AM17/ File:03/94/040/00317/AM17/

File:01/87/050/00313/AM17/ F‖ e Ю3/95/04α0034υ AM17′ Lic.No/Data0310806648

: A DIL dated 17.02.2017 was issued to firm giving 15 days time for submission of information.
Reply still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15

time for submission of the requisite information.

ADIL dated 07.03.2017 was issued to firm giving 15 days time for
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm grving I
time for submission of the requisite information



No.:36/13/87‐ ALC1/2016 Party Name:NIKISU FINE No/Date:16/87‐

1/2016

.07.2017

File:03/95/040/00039/AM17ノ ,No/Date:0310806728

.07.2016

: A D/L dated 09.03.2017 was issued to firm grving 15 days time for submission of i
y still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm grving I
time for submission of the requisite information.

No.:39713/87‐ ALC1/2016 P錮りName:WELSET PLAST
EXTRUS10NS PVT.LTD.

No/Date:16/87‐

/2016

12017

ADIL dated 09.03.2017 was issued to firm Sving 15 days time for submission of information.
ty still awaited from the firm. Thus, the Committee decided to issue reminder by post to the firm giving 15
time for submission of the requisite information.

No.:48/13/87‐ ALCl′2016 Name:P10NEER No/Date:16/87¨

,YLEAttRS LTD ALC1/2016
.07.2017

File:01/87/050/00323/AM17/

: The Committee considered the case and decided to spprove on repeat besis (Adhoc Norms) based
co―ents mmshed by D/OC&PC宙 deOM No‐ 46011/53/2015¨PC.Ⅱ dated 18.01.2016 in case No‐ 5/4/87‐

Nurnber‐20/87/ALC1/2015 dated 21.01.2016

No.:57′13/87‐ ALC12016 Natne:EXPANDED No/Date:16/87‐

YMER SYSTEMS PVr.LD

1. PVC Resin (Stspension Grade)

0。 18335 kg

Note:For input item 2 Plasticizet item actually llsed/to be llsed amongst DOP/DOA/DINP

shaH only be allowed on actual basis.

RA may teke consequential action es per Policy / Procedures.

: A D/L dated 14.02.2017 was issued to firm giving 15 days time for submission of information.
still awaited■ om the iニ ュニュ.Thus,血 Conhmittee decided to issue reminder by post to the ilШ  gi宙ng 15

time for submission of the requisite information.

76

itetus:
Deferred

IQ File:01/87/050/00332/AM17ノ にLA File:03/94/040/00307/AM17/ Lic.No/Date:0310807004

10.08.2016



Ptt Name:VEE KAY VIKRAM&No.:11ノ 10/87¨ ALCl′2016 No/Date:16/87‐

1/2016 Rejected
12017

: The Commitee considered the case as per agenda and noted that reply of the firm is not satisfaciory and it is
possible to fix norms. The committee, therefore, decided to reJect the case.

Name:DOW CHEMICAL
A■ONAL PRIVA‐ 1/2016

.2017

「
QⅢ∝∝んm5∽

“"/ANIW ttAⅢ
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“
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Decision:  AD/L dated 09,03.2017 was issued to irrn gi宙 ng 15 days ttme for submission ofinfomation.
Reply still awaited Oom l陥 imo Thus,鵬 Conlmittee decided to issue reminder by postto the im gi宙 ng 15

time for submission of the requisite information.

No.86713/87‐ALC12016 P額りName:MACRO POLYMERS
P.LD.

No/Date:16/87‐

/2016

12017

「
QⅢ∝mんm5∽

"譴
/AMツ

ト

AⅢ∝∝24/040Ю鋭52/AMW 10138550

L08。 2016

The Committee considered the case as per agenda and d∝ided to call for exact name ofFauy Acid
also detailed information as per appendix4E.

Name:MACRO POLYMERS ltvteet NolOare :16187-
ALC1/2016
.07.2017

File:03/24/040/00174/AM17/ ILicoNo/Date:0810138551

t08。2016

: The Committee considered the case as per agenda and decided to call for exact name of Fafiy Acid
also detailed information as per appendix-4E.

No.:9′13/87‐ ALCl′2016 No/Date:16/87‐

1/2016

.07.2017

10138552

L08.2016

: The Committee considered the case as per agenda and decided to call for exact name of Faty Acid
also daailed information as per appendix-4E.

Case No.:58713/87¨ALC1/2016

Case No.:8/13/87‐ALCl′2016

F‖e:01/87ノ050/00284/AM17/ File:08/24/040/00186/AM17/

24

^

ア8

輛̈



No.:10/13/87‐ ALC1/2016 Name:MACRO POLYMERS Mcet No/Date:16/87‐
ALC1/2016
.2017

File:01/87/050/00285/AM17/ Flle:08/24/040/00201/AM17/ ILi 10138553
.08.2016

The Commitcc considered the case as per agenda and noted that reply of the firm is not satisfactory and it i
possible to nx norlns based on infomation ttmished by the pplicant.■ o∞面 崚 ,therefore,decided to tteCt

No.:4Ⅳ16/87‐ ALC1/2016 No/Date:16/87¨

1/2016

.2017

The Committee considered the case in the meeting and decided to eppnove the adhoc norms as follows:

Name:ARKEMA No/Date:16/87‐

MICALS INDIA PVro LTD。 , ALC1/2016
.2017

File:03/94/040/00550/AM17ノ  ILic.No/Date:0310807968
6

The Commitree considered the case in the meeting based on information furnished by the applicant and decided
approve the edhoc norms as follows:

|IP田りName:BULKLIQm
SOLl「IIONS PVT LTD

FLEXBLE PLASTIC TANKS
Containing:MLH)PE Resin
60201Kgs LDPE Resin
21500Kgs
White Materbatch 1720Kgs,

Antiblock Masterbatch 1720Kgs,

PPA Masterbatch 860Kgs,PP
Granules‐ Extr grade 44000Kgs,

lIV Stabilizer Masterbatch

880Kgs,3“ PP Valve 5610Nos,

PP Fralne/PP Plate 2805Nos,3"

Caln Lock Cap 2805Nos,PP
Flange 2805Nos.

1,45,593.000

kg
1.METALLOCENE LLDPE RESIN

3。 WHm MASπ RBATCH
4。 ANTIBLOCK MASTER BATCH
5.POL          E cPA
MAST□RBATCD

6.PP Granules‐ E瀬msion Grade

7.U.Vo Stabilizer Master Batch

8。 3"PP Valve

9。 PP Frame/PP Plate

10.3m cam Lock

RA take rction ss Der Policy / Procedures.

File:01/87/050/00259ノ A1417ノ

EXPORTITEM Q貿 IMPORT ITEM QW
Polyamide Resin

Resin content 100%

l kg 1.DIMER ACD 0.628 kg

2.SOYAFAW ACD 0.00905 kg

3.剛 TInaLENE TETRAMINE 0.346 kg

RA mey teke consequentid ection as per Policy / Proc4qres.

25
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Strtus:
Rejected
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Case No.:32/13/87‐ALCl′2016 P田りName:HtIBERGROUP INDIA
PRIVATE LIMrrED.

Meet No/D〔山 :16/87‐

ALC1/2016
05.07.2017

Based on the technical conlments of DIPP mished vide Letr No. 7/77/2017‐TSW dated 26.05。 2017,the‐
epprovcd following adhoc norms:

No.:3/11/87‐ALC12016 P田りName:KOHIN00R INDIA
PVr.L"

No/Date:16/87‐

1/2016

12017

: Thc Committed noted the rcply of RA, Ludhiana received through their lefier No.301241040145/AlvIl6
13.06.2017, wherein it is informed that the firm submitted the application for issue of Advancc Authorization under

a.l2 (a[vi) of HBP as per adhoc norms fixed by NC Meeting No.02/AM17 held on 23,05.2016 which are still valid.
the case was not referred to DGFT for fixation of norms. As such, based on the RA's intimation, the Commiuee
to withdrew the case.

EXPORTITEM QTY IMPORT ITEM QW
Polyrethane Resin
(Solid Content - 3W-
2%[Polyurethane With
Urethane Linkagel)

l kg l. Poly ( Tetramethylene Ether )Glycol 2000 0.2000 kg

2.1,4 Butanediol 0.0080 kg

3. Di Trimehylol Propane 0.0220 kg

4. Isophorone -Diisocyanate 0.0642 kg

5。 Ethyl Acetate 0.6900 kg

6. Isophorone Diamine 0.0100 kg

7. Monoethanolamine 0.0045 kg

8.TetraN‐ Butyl Titanate 0.0013 kg

9.Iso Propyl Alcohool 0.0100 kg

10。 Transportcontainers‐ intell二 lesiate bulk

containers(capaCity 1000 Lm/100o kgs)

As per
packing policy

RA may teke consequentisl ection ts per Policy / Procedures.

26

86

Stetus:
Wlthdrawn

「IQ File:01/87ノ050/00241/AM17/ RLA File:30/24/040/00045/AM16ノ しic.No/Date:3010103858

)4。 10.2016



cision: TheCommitt"..o*iO
the decision of the NC Meeting No. 20I87-ALC l?ottstreu oriio.o t.zolland recommended as under:

No.:49/13/87‐ ALC1/2016 Name:P10NEER Meet No/Date:16/87¨
YLEATHERS LTD /2016

12017

No.:33/1387-AJ,f.tn0/'6 Name: JESONS n TDUSTRIES No/Date:16/87‐

1/2016

12017

Lic.No/Dat

17.10.2016
B“

“

onぬe"cmca conlme■sOf DPP飾 脇hed宙

“

LettまNQ 7/4132m“Tsw d“d尭.0.2m7,ぬ e)apprOved fol10wing adhOc norlns:

l. PVC Resin (Suspension Grade)

0。 18335 kg

RA mey take consequentiar acuoffi

File:01/87ノ 050/00303/AM17/ RLA File :Oltgatyaui@

IMPORTITEM
QTY req哺red br
manuractu■ Ofl。 O Kg。 Of

VINYL ACETATE&
BUTYL ACRYLATE
MONOMER
COPOLYMER
EMULSION eAVING
堅 IDS 584/‐ 1っ

2. BUTfL ACRYLATE UONOI lpn

27
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EXPORT ITEM QTY IMPORTI¶EIM QTY
Fle対ble Plastic Tan

Containing:Liqund Liner Film

183960 Kgs,PP Granules¨ Extr

grade 94H8 Kgs,W StabiHzer
Masterbatch 1882 Kgs,3"PP
Valve 12000 Nos,PP Frarne/PP

Plate 6000 Nos,3"Caln Lock

Cap 6000 Nos,PP Flange 6000

Nos。

311430.000
kg

l. Liquid Liner Film 193158 kg

2.PP Granules‐ E― ion Gnde 98823.9 kg

3.UoV.Stabilizer Master Batch 1920 kg

4。 3"PP Valve Netto Net

5。 PP Frame/PP Plate Netto Net

6。 3"Cam Lock Cap Netto Net

7.PP Flange Netto Na

RA may take consequential action as per Policy / Procedures.

No.:59ノ 16/87‐ AL(C1/2016 Name:SHAKUN POLYMERS lMea No/Date: I 6/E7-
ALC1/2016
.07.2017

File:01/87/050/00586/AM17/ File:34/24/040/00210/AM17/ LicoNo/Date:3410042624

.10.2016

:The Collmittee colllsidered the case and decided to refer to DIPP.

No.:60/16/87‐ AL(C1/2016 No/Date:16/87…

1/2016 Deferred
.07.2017

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorisation holder
submission of the following information.

Technical descriptionVspecifications, perc€ntagp composition (by weight) of the products to be oportcd.
) Detailed manufacnring proeess along with technical justificuion for wastages claimed at each stage and each of

required in the manufacttring process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the proeess is being reused or not. If not the technical justification for its non-use may

Ifthe scrap is being sold, the sale value/commercial value may be indicated.
Material balancc indicating calculative statement of the requirement of each of ircm for manufacture of each of export

No.:4/16/87‐AL(C12016 No/Date:16/87‐

1ノ2016

.2017

The Committee considered the case as per agenda and decided to ask the firm for

要
言ヲ1:`i二=′

c`そそン
′      28

File:01/87/050/00531/AM17ノ File:03/94/040/00686/AM17/

Name:SHAKUN POLYhIERS

File:34/24/040/00211/AM17ノ



lculationshee!nexusbetweenexportandimportitemsasthereisadescriptiory
iport items.

HQ File :0t t87 /050/N537 I AMIT I i IRLA Fite :03 igStOlOtOOSAy trNtn t

No.:10/16/87‐ ALC12016 No/Date:16/87‐

1/2016

5.07.2017

:ision : The committee considered the case as per agenda and decided to reject it as tne frrm not reptieO to
query.

:ision: The Committee considered the case as per agenda and decided to call for exact name of Fauy Acid
details as per Appendix4E.

%「QⅢelИ豹 5∽
“"畑
″

卜

AⅢ∝
"/95/04血

m2/AM耐
トギ 辮

側

“

酬
"

Decision: The Committee considered the case in the meeting and decided to appnove the adhoc notmi as decided in Casi
:19/2/87‐ ALCl′2016 in Meeting No:16/87‐ ALC1/2016 dated 05.07.2017.

No.:61ノ 16/87‐ ALC1/2016 No/Date:16/87Ⅲ smtus:

DeFerred1/2016

.07.2017

3410042681

: The Committce considered the case as per qgcn& and decidcd issue deficiency leter to the authorisation holder
submission of the following information.

Technical descriptions/specifications, percent&ge composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wasiages claimed at each stage and each of the

ials required in the manufacturing proc€ss.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

Ifthe scrap is being sold, the sale value/commercial value may be indicated.
) Material balancc indicating calculative statcment of the requirement of each of ircm for manufacture of each of export

29

Case No.335/16/87‐ALC12016 Name:MACRO POLYMERS lMeet No/Date :16t8?-
ALC1/2016

No。 :3/16/87‐ALC12016
IALC1/2016
los.o7.2ot7

ITECHNOLOCIES PVT LD

File Ю1/87/050/00588/AM17/ 11RLA F‖ e34/24/040/00226/AM17/

File Ю1/87ノ050/00562/AM17/ 11RLAFile Ю8/24/040/00277/AM17/

|           l           b3.11.2016

)6
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No/Date:16/87‐

1/2016

12017

: The Committee considered the case as per agenda and decided issue deficicncy letter to the authorisation
submission of the following information.

) Technicd descriptions/specifications, percentage composition (by weight) of the products to be otported.
D Detailed manufacturing proc€ss along with techniod justification for wastages claimed at each stage and each of

required in the manufacturing process.

) Chemical name, Technical specifications of itcms proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the t€chnical justification for its non-use may

furnished. If the scrap is being sol4 the sale valudcommercial value may be indicated.
) Material balance indicating calculative staternent of the requirement of each of ircm for manufacture of each of e:rport

No.334r16/87‐ ALC1/2016 P額りName:MACRO POLYMERS
P.LD.

10139053

The Committee considered the case as per agenda and decided to call for exact name of Fary Acid
details as per Appendix4E.

No.35716r87‐ALC12016 NameiCREA¶円電 SIYLO Mect No/Date:16/87‐

ACKS PVT LTD ALC1/2016
.2017

File:01/87/050/00532/AM17/ Flle:03/94/040/00711/AM17/ LicoNo/Date:0310809338

28.11.2016

: The Committee considered the case as per agenda and decided issue deficie,ncy letter to the authorisation
submission of the following information.

Technical descriptionVspecifications, perc€ntage composition (by weight) ofthe products to be exportcd.
Detailed manufacturing prooess along with technical justification for wastages claimed at each stage and each of

required in the manufacturing process.

) Chemical name, Technical specific*ions of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the tcchnical justification for its non-use may

ished. If the scrap is being sold, the sale valudcommercial value may be indicarcd.

) Mat€rial balanc,e indicating calculative stalement ofthe requirement of each of item for manufacture of each of export

No.:6/16/87‐ALC1/2016 Name:GAYATRI No/Date:16/87‐

INDUS■uES ALC1/2016
。2017

File:01/87/050/00533ノ ALf17/ RLA File:03/94/040/00753/AM17/ No/Date:0310809352

11.2016

The Commiuee considered the case in the meeting and approved es epplied for by the authorisation holder in
their Advanced Authorization with 0.98% wastage

RA may take consequentla! actlon es pcr Pollcy / Procedures.

File:01/87/050/00561/AM17/ RLA Flle:03/24/040/00270/AM17ノ

Status:
Deferred



Decision: The Committee considered the case in the meeting and decided to defer the case.
RA may take consequentlal rtlon rs pcr Pollcy / procrdures.

No.:l1/16/87‐ ALC1/2016 P錮けName:ZENI『H
INDUS口劇鵬L RIIBBER

Meet No/Date:16/87‐ Approvcd
ALC1/2016

PVr.LD .07.2017

File:01/87/050/00538/AM17/ File LicoNo/Date:0310809418
:03/95/040/00642/AM17/

As per dle written∞ nlments hmished by the DIPP宙 de their letter No.7/22/2017‐ 寄 W dated 01.05.2017,
Commiuee approved following adhoc norms:

EXPORT ITEM QIIY IMPORTI¶EM QTY required pcr unlt
offinlshed good

High Abrasion
Rubber Sheets

25,0000.00

kg
1.Namal Rubber 0。700 kg

2. Polybutadiene Rubber 0.110 kg

3.Zinc Oxide 0.035 kg

4. Silica Filler Ppt 0.071 kg

5. Rubber Processing Oil 0.038 kg

6.Timdun Diっ対de 0.025 kg

7.Anti o対 dant 0.012 kg

8. Accelerators 0.014 kg

9.Retarder 0.012 kg

10. Processing Aid Structol 0.035 kg

H..Bonding Agent SI‐ 69 0,012 kg

12. Cross Linking Agent 0.017 kg

Note: 1.Iherc should be r vdue crp on AndoddrnUAcceleratorr es pcr Generel Note
t of Hrnd bookof ProccdurtsJol.IL

RA may take consequential ection es per Policy / Pnocedures.

31
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e No.:12l16187-ALCll2Ol6 lParty Name:ZENITH lMeet No/Darc:t6t87- Istatus:
lruousrruel RT.JBBER le.r;cttzoto l.l,pprovea
IPROpUCTS PVr. LTp lO*Ot.ZOn I

rile :ottgttoswoostgtt*tnt ry@
l:03/95fia0fi066vfuM17t lZe.tt.zote I

5.2017, the Commiuee approved following adhoc norms:

EXPORT ITEM QW IMPORT ITEM QTY rcquired per I kg of
ftnishcd sood

Rubber Floor
covering & Mats

l Kg 1。 S… ■ C RIIBBER‐ SBヽ 1502 0。 215 kg

2.NATtIRAL RUBBER 0.270 kg

3.ZINC OXIDE ACyrⅣ E WItt ZINC
CARBONAπ

0.021 kg

4.ANIЮ刈DN,KUMANOX
5010L′ 10NOL LC

0.OH kg

5.ACCELERATORS,CBS 0.013 kg

6.■TANIUM DIOXIDE 0.038 kg

7.PPTo SILICA FLL 0。 136 kg

8.CARBON BLACK 0.085 kg

Note: l. There should be a value cap on Rubber Chemical, as per general note 8 of Handbook of Procedures
Vol.- II.

RA may teke consequentiel ection es per Pollcy / Prcccdurcs.

Name:ZENITII     Ill晨就 No/Date:16/87¨
INDUSTRHLRI.JBBER 

'IIJ-CTIZOrcPRODUCrS Pv「。LD       :105,07.2017

11.2016

QTY rcquired pcr I kC

Abrasion Resistance
Rubber Sheets

0.0136 kg

10. Bonding Agent 5I-69

I l. Cross Linking Agents

No.313/16/87‐ ALC172016

HQ File:01/87′ 050/00540/AM17/ File

:03/95/040/00681/AM17/

As per the written comments furnished by the DIPP vide their letter No. 7l22l2Ot7-TSW dated 01.05.2017′
Committee approved following adhoc norms:

Ztt       r

ヘ



12.価 Rosin 0.0227 kg

Note: l. Thcrc should be r vduc crp on Rubbcr Chcmicd, r! per Generel Notc t of Erndbook of
Prccedures VoL- II.

RA may teke consequentiel ecdon es pcr Policy / Pruccdures.

No.862/16/87… ALC1/2016 P田りName:MPD INDUSη田田]S No/Date:16/87‐

PVT.LTD., 1/2016

12017

TⅢ
eЮ″87/05υ 0058ツAM17 1RLARb56/24/04υ0003VAM17冊 10005034f

Dccision : The Commitiee considered the case as per agenda and decided issue deficiency lefier to the authorisation
submission of the following information.

Technical descriptions/specifications, percentage composition @y weight) of the products to be exported.
Detailed manufacturing prccess along with technical justificuion for wastages claimed at each stage and each of

required in the manufasturing prooess.

) Chemicd name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
furnished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative stat€ment of the requirement of each of item for manufacture of each of export

Namc■■心nSMAN
■ ONAL(INDIの PVT. 1/2016

.2017

File:03/94/040/00219/AM17/ 10809641

112.2016

Decision : The Committee considered the case as per agenda and decided issue deficiency lerer to the authorisation
submission of the following information.

T∝hnical des∝ iptions/specincations,percentage composidon ΦyWeighth ofthe productsto bc expond.
Detailed manu仙面 ng pЮccss along with umcaljustincatiOn fOr wattges cldmed at each stage and each of

ials required in the manufacturing prooess.

) Chemical name, Technical specifications of itenrs proposed to be imported.
Whettrer the soap generated in the proccss is being reused or not. If not the technical justification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

) Material balanc,e indicating calculative statement of the requirernent of each of item for manufacture of each of export

Case No.:2/16/87‐ALCl′2016

ITⅢ
cЮν8T:Ψ052りAM17

33
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ICnse No.:3/16/87‐ ALC1/2016
HOUSEWARES PVr.LlD, 1/2016

EXPORT ITEM QTY IMPORT ITEM QTY
ARICLES OF
MELAMINE

40000.000

kg
1。 MELAMINE COMPOIIND(WIIITE l) 38020

2.MELAMINE COMPOllND(GRADE l) 3144

3.MELAMINE COMPOUND(GRADE2) 836

4.FOIL SHEET 42+/… 2 GSM(lREAM CONT畑 S
500 SHEETS OF ll10X820 MM PAPER)

脇 ″ ル ′

RA may take consequential ection ss per Policy / Procedures.

The Commiuee considered the case in the meeting and decided to rpprovc the rdhoc normr as follows:

Name:RISⅢR00P LIMITED No/Date:16/87‐

ALC1/2016
.07.2017

: The Commifiee considered the case and decided to refer the mafier to DIPP.

Name:RISH【 R00P LIMIm Mcet No/Date:16/87‐
ALC1/2016
.07.2017

Decision 3■ e COmlnimDe COnSidered the case and decided to referthe matterto DIPP.

No.:9′16/87‐ ALC1/201`

Decision:Ъ eCo― ittee considered the case in dle m鋼ng and approved as app‖ ed for by the田価 sation holder in
their Advanced Authorization with 5% wastage and accountability clause.

RA maytake consequentlal aclon es prr Pollcy/ Procedures.

ICasc No.:1″ 16/87‐ ALC1/2016

HQ File:01/87ノ050/00542/AM17/ File:03/95/040/00733/AM17/11Lic.No/Date:0310809940

。KIINAL  ilALC1/2016

34
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HL Юν87/050/0054/AM17 RLA nに Ю3わ5/040ん0712/AM″

1脊ガl盤T:03Ю
809827

Case No.:15716/87‐ ALC1/2016

動̈
　一

110

5mtus:

ⅢpmVed

Q File:01/87ノ 050/00536/AM17/ じA RL Ю3わ5/040/00574/AM″
世ら3冊
α03Ю809963



ICaseNo.:17′

16/87‐ ALC1/2016

File:03/95/040/00745/AM17/11Li

1.12.2016

Name:ZENITH
RUBBER
PVT.LTD

HQ File:01/87/050/00544/AM17/

As per the written comments furnished by the DIPP vide their letter No. 7l22l2Ot7-TSW dated 01.05.2017,
Committee approved following adhoc norms:

No.:lα16/87‐ ALC1/2016 P釘りName:TAWA
MRPRISES PRIVA霊
LIMrrED

Decision: The Committee considered the case in the meeting and approved as applied for by the authorisation holder in
their Advanced Authorization with 5% wastage and accountability clause.

RA may take consequentla! astlon as per Pollcy / Procedures.

No.:18116/87‐ ALC1/2016 P田けName:INH]RNA■ ONAL No/Date:16/87‐

CONVEYORS LIMITED 1/2016 Deferred
12017

Fib Ю3/94/040/00869/AM17/1LicoNo/Date:0310810103

: The Committee considered the case and decided to refer the mafier to DIPP.

EXPORT ITEM Q宙 IMPORTI口EM QTY required per unit
of inished good

Other Specialty
relevantNatural
Rubber/ Synthetic
Rubber Based
Compounded Sheets.

300,000.00

kg

1.NAtt RIJBBER 0.013 kg

2.NEOPRENE/CHLOROPRENE 0.013 kg

3.Ш ERUBBER 0.2083 kg

4.CARBON BLACK 0.0875 kg

5,側 OXDN 0.0125 kg

6。 ACCELERATORS 0.01083 kg

7.RETARDERS 0.0091 kg

8.Ppt SLICA FILLER 0.01041 kg

9.PLASiHCTπR EASinИ AN 168 0.0375 kg

10。 MAGNESItM OXDE 0.0125 kg

H.BONDING AGN SI‐ 69 0.01 kg

12.ZINC OXIDE ACTIVE C‐ 30 0.0291 kg

Note: l. Thcre should bc e veluc crp on Rubbcr Chcntcd, er per Gencral Notc 8 of Hrndbook of
Procedurcs VoL- [.

RA mey take conscquentiel ection ru per Policy / Pnoccdurcs.

35
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No.:23/16/87¨ ALC1/2016 Name:PROPACK

PVT.LD)

No/Date:16/87Ⅲ

l KIINAL  IALC1/2016

H41HQⅢ eЮν87/0:γ∞55γAM17 1RLAⅢ eЮ3″
y“0/00502/AM17腔

ぉ鰍 TЮ
3Ю田∝39

The Committee considered the case in the meeting and approved es epplicd for Uy ttre auttrorisaion trotaer
their Advanced Authorization with 57o wastagc and accormtability clause.

RA may take conseguentlal actlon rs pcr pollcy / procodures.

Name:PROPACK No/Date:16/87‐

1/2016
PLASICS PV「 .LTDp

File :01/871050/00551/AMtzt lnrn nite :Ol/gStOlOtOOSqA*tnt M
Decision: The Committee considered the case in the mecting and approved es epplied for by the igtnorisatlon trotaer

their Advanced Authorization with 57o wastage and accountability clause.

RA maytake consequentlal actlon rs per pollcy/ procedures.

No.326r16/87‐ ALC1/2016 Name:SI GROUP‐ INDEA
ATE LIMrrED 1/2016

.2017

File:01/87/050/00553/AM17/ File:03/95/040/00765/AM17/

The Committee considered the casc and decided to refer the matterto DIPP.

No.:27ノ 16/87‐ ALC1/2016 Name:SI GROUP‐ INDIA
A電 口田田田D

No/Date:16/87‐

/2016

12017

: The Committee considered the cese and decided to refer the maser to DIpp.

No.:54/16/87‐ ALC1/2016 Name:ASTRA No/Date:16/87‐

TION 1/2016

.07.2017

Ihcision : The Commiuee considered the case as per agenda. Committee decided to defer the case.

No.:55/16787‐ ALC1/2016 No/Date:16/87‐

1/2016

12017

File:22/24/040/00065/AM16/ILicoNo/Date:2210015624

: The Committee considered the case as per agenda. Commifree decided to defer the case.

File Ю1/87/050/00581/AM17/ 1RLAFiに 22/24/040/00064/AM16/11LicNd眈
":22100156231121791,     |

File:01/87′050/00582/AM17/

36

Status:

pヽprOved

No.:24/16/87‐ ALC1/2016

117
ｍ̈

「IQ File:01/87/050/00554/AM17/ RLA File:03/95/040/00766/AM17ノ LicoNo/Date:0310810194

29.12.2016

118



Case No.325/16/87‐ALCl′2016

ハ

No/Date:16/87‐

16

12017

: The Committee considered the casc as per agenda and decided issue deficiency lefier to the authorisation
submission of the following information.

Technical descriptiondspecifications, peroentage composition (by weight) of the products to be exported.
Detailed manufac'turing prooess along with tcchnical justification for wastages claimed at each stage and each of

required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. Ifthe scrap is being sold, the sale valudcommercial value may be indicated.
Marcrial balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:46/16/87‐ ALCl′2016 No/Date:16/87‐

1/2016

.07.2017

F‖ e Ю1/87/050/00573/AM17/ 11RLA File Ю2/24/040/00158′AM17ノ ,No/Date:0210207230
1.2017

The Commiuee considered the case in the meeting and decided to spprcve the adhoc norms as follows:

No.:52116787‐ ALC1/2016 Name:ESl肥 EM No/Date:16/87‐

PRIVATE LIMITED 1/2016 Deferred
.07.2017

Party Name:K K POLYCOLOR
ASIA LIMITED.

睦
Flle:17/24/040/00165/AM17/

1.2017

The Commiuee considered the case and decided to refer the matter to DIPP.

No.:3α16/87‐ ALC1/2016 Party Name:LINCON POLYMERS
PVT.LTD。

,

1710006529

No/Date:16/87‐

1/2016

。2017

The Commiuee considered the case in the meeting and decided to rpprove the adhoc nonns as follows:

EXPORT ITEM QTY ШttPORT ITEM QW
FILLED LLDPE COMPOIIND NET
C…      (LLDPE:72000 KGS
CALCILM CARBONA¶E:168000 KGS)

240000.000
kg
1.LLDPE 72720 kg

2.CALCIUM
CARBONATE

169680 kg

RA may take consequentill sction ar per Policy / Procedures.

EXPORT ITEM QTY IMPORT ITEM QTY
BOPP¨ Att MLLTICOLOUR
¨ PP WOVEN BAGS
Net Contentin the Export Product 195000

306600.000
kg

1.PP Grandes 204750 kg

2.BOPP Fllm 63000.000 kg

3.H)PE Granules 47250.000k2

M聴   |



ハ

KGS ofPP Granules,60000 KGS ofBOPP
Film,45000 KGS ofLDPE aL6600 KGS of

RA take action as per Policy / Prucedures.

No.:7/16/87‐ALC1/2016 Name:ARKEMA No/Date:16/87‐

INDIA PVT.LD。 , 1/2016

12017

HQ File:01/87/050/00534/AM17/ 10810421
10.01.2017

: The Commitee considered the case as per agenda and decided issue deficiency leter to the authorisation
submission of the following information.

Technical descriptions/specifications, peroentage composition (by weight) of the products to be exported.
Detailed manufacturing prceess along with t€chnical justification for wastages claimed at each stage and each of the

required in the manufacturing prosess.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Ifnot the technicaljustification for its non-use
furnished. Ifthe scrap is being sold, the sale value./commercial value may be indicated.
Material balance indicating calculative stat€ment of the requirement of each of item for manufasture of each of export

No.:23/16/87‐ ALC1/2016 P田けNamc:ZENHH
INDUSTRIAL RUBBER

No/Date:16/87‐ Approved
1/2016

PVroLD .2017

File:01/87ノ050/00555/AMl 10810432
.2017

As per the written comm€nts fumished by the DIPP vide their leffer No. 71221201?-TSW dated 01.05.2017,
Commiuec epproved following adhoc norms:

RLA File

:03/95/040/00783/AN117/

RLA File:03/94/040/00917/AM17/

Rubber Floor
Covering & mats

30,00,00.00

kg
1.Synthetic Rubber SBR

Series¨ 1502

2.High Syene Resin Master

Batch K面 o KIIS 68

4.Zinc Oxide Active C‐ 30

5.Anti oxidant Kmanox
5010L/10NOL LC

0.0110 kg

10. Silica Filler Ppt.

12. Processing Aids Stuctol

ASHOR CttANDER B「 lATr
i'oreign Trade Development Offrcer
Diiedorale Genefal of Fod$Trade
Ministry of Comrnerce & lnduty

UJyog Bhawan, New Delhi

"    ∠

(For Lamination)

4. Printing Ink 3000.000 kg

7.Accelerators,¶ MD,Titaniurn
Dloxlde



Note: l. There should be a value cap on Antioxidant/ Accelerators as per General Notc 8 of the
Handbook of ProceduresVol. II.

RA mey tekc conscqucntirl rction ru pcr Policy / Prccodures.

No.:3Ⅳ16/87‐ ALCl′2016 き、 Name:MACRO POLYMERS IIMcetNo/Date:16/87‐
ALC1/2016
.07.2017

: The Committee considered the case as per agenda and decided to call for exact name of Faty Acid
also daailed information as per appendix-4E.

No.:39/16/87‐ ALC1/2016 Party Name:MACRO POLYMERS ltr,tea NolDate:16/8? -
/2016

.07.2017

1271HQF‖ e Ю1/87/050/00566/AM17/ 11RLAFile Ю824/040/00419/AM17/

: The Committee considered the case as per agenda and decided to call for exact name of Faty Acid
also detailed information as per appendix-4E.

No.:40/16/87‐ ALC172016 No/Date:16/87¨

1/2016

12017

Decision: The Committee considered the case in the mecting and approved rs epplied for by the authorisation holder in
their Advanced Authorization with 5% wastage and accountability clause.

RA may take corcequentlal aClon es por Pollcy / Proccdures.

No.:30/16/87‐ ALC1/2016 PartyName:MACHHAR Mcet No/Date:16/87‐

PACKAGTNG SERVICES PVT IALCU2OI6
LD                        105.07.2017

File Ю1/87ノ050/00557/AM17/ IRLA File:03/95/040/00821/AM17ノ ILicoNo/Date:0310810609

: The Committee considered the case in the mecting and decided to rpprcye thc sdhoc norrrs as follows:

P田りName:BACLA POLIFILMS

EXPORT ITEM QTY IMPORTITEM Q貿

Thermocol @PS) box 45000。 000 kg Expandable Polyeterene 47250.000 kg

RA may talre consequential action as Der Policy / Procedures.

39

1肌
d

HくをFile:01/87/050/00565/AM17/ じ A File:03/24/040/00418/AM17/ しic.No/Date:0810139526
11.01.2017

珈̈
しicoNo/Date:0810139527

11.01.2017

Status:
Approved

／

ノ



No.:21ノ 16/87‐ ALCl′2016

File:01/87/050/00548/AM17/ File :03/95/M0/00842AM I 6/ llic.No/Date:03 I 08 I 0700

The Committee considered the case in the meeting and decided to epprovo the rdhoc nonnr as follows:

No.:20/16/87‐ ALC1/2016 Name:SPECIALπ No/Date:16/87‐

YFILMS cNDIAI PVToLTD。 /2016

.07.2017

File:01/87′050/00547/AM17ノ File:03/95/040/00820/AM16/ 10810727

.2017

1/2016

EXPORTITEM QW IMPORTITEM Q貿
POLYPROPYLENE
PROTECrIVE FILM
CVA BASED)

100000.000
kg

1.LDPE GRANULES 3195.00 kg

2.LLDPE GRANULES 43826.00 kg

3.POLYPROPYLENE GRANtLES 42000.00 kg

4.ETHYL VINYL ACETATE 15978.00 kg

RA may teke consequentirl ection rs per Policy / Procedurcs.

: The Commitee considered the case in the meeting and decided to apprrove the edhoc nonnr as follows:

POLYPROPYLENE
PROTECrIVE FLM
eROPYLENE
COPOLYMER BASED)

RA may teke ection as per Policy / Procedures.

132
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"%「
ision:The Conunittee considered the case in the mecting and decided to approve the ndhoc■ o日mS aS foHows:

EXPORTITEM QTY IMPORT ITEM QTY
PE CLING FILM 100000.000

kg
1.LLDPE GRANILES 76650.00 kg

2.LDPE GRANLLES 21000.00 kg

3.POLYISOBUTYLENE/POLYBtrrENE 7350.00 kg

RA mry teke consequentiel ection er pcr Policy / pmccdures.

40



Pa賞′Name:SUKRlrrELECRC
COMPANY PRIVATE LIMIπD

: The Committee considered the case in the mecting and decidcd to spprovc the edhoc trorrns as per Advance
subject to condition that import items are allowed with accountability clause as per General Note 6 for all

Prcducts Groups as mentioned in tlandbook ofProcedure Vol.-II

No/Date:16/87‐

1/2016

.07.2017

HQ File:01/87/050/00571/AM17/ File:31ノ 83/040/00142/AM17/ No/Date:3110066564

.01.2017

Decision : The Committee considered the case as per agenda and decided issue deficiency letter to the authorisation
for submission ofthe following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacAring prccess.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
rymishd. If the scrap is being sold, the sale value/commercial value may be indicated.
4ヽateHal balance indicating calculative statement ofthe requirement ofeach ofitenl lbr inanufadに re ofeach ofexpo“

File:31/83/040/00127/AM17/ ic.No/Date:3110066562

。01.2017

Case No.:44/16/87‐ALC1/2016 ParNamcDSM INDIA PVr.LD

医
―

…
翻

“

7‐ALCly2噺

F蝙
欄 師

2 me Юν87/05υ 0057νAM17 1RLARに 3Иν
“

αOm45

ddtt The Co― ittee constte“d ttc case hぬ e meeting ttd

1翻炉
・碍
 1棚

/AM″
1針w｀ Ю“““ |「

decided to approve the ndhoc noms as follows:

135 EXPORT ITEM QIIY IMPORT ITEM QTY
PISTON BUSH MADE OUT OF
PIIENOLIC MOIILDING COMPOUND
OF DIFF□EM SIフT AND PART
NUMBERS PISTON DISC BRAKE
FOR CALIPER
PISTON DISC BRAKE FOR CALIPER

108695.000

kg
PI・IENOHC MouLDING
COMPOIJND GRADE
DIJREZ 30190 E
Thermosett Plastic

H4130。000 kg

R4.may.take consequential action as per policy / prccedures.

41



No.:57/16/87‐ ALC1/2016 Name:METRO TYRES No/Date:16/87‐ Approvcd
/2016

.072017

File:01/87/050/00584/AM17 File 10103933
:30/24/040/Ol1036/AM17/

:ision: A" n"r th
Commi[ee rpprcved following adhoc norms:

No.:22/16/87‐ ALC1/2016

File:01/87/050/00549/AM17/ File:03/95/040/00464/AM17/ 10810840
101.2017

The Comtnitt€e consrd"*O

Bicyclc Nylon Tyrcs
EPDM (Min 7.5%)
Rubber Compound

50000M 「 136.150 NI「

2.Synthetic Rubber σB詢
3 Sptllctic Rubbcr(SBR‐ 1502)

5 Carbon Black o‐ 330,N‐550,N‐660)

6. RubberChemicals(Accelerators)

7. RubberChemicals(Anti-oxidants)

9 Misc chemicJs(Paraf「In Wax)

l戦鸞 祝
S駐
:跳

Note: There should be a value cap uptom7o/o ofFoB varue of erpo.t ro" It"ri"t sNo. e 
"oaiimport list

RA mry trke coN€quentirrl rstion as pe, foUcy I froceaur"s.

No/Date:16/87‐

1/2016

PE Non‐Breahble
Film/Back sheet

rction m por Policy / Pmc.durc!.

L rVL■
―
rO Mlヽ

INDIA PRIVATE



Name:NARENDRA PLASTIC
LD。

,

No/Date:16/87‐

1/2016

.07.2017

File:01/87/050/00556/AM17/ File :03/95/M0/00789/AMI 7t lLi
1.01.2017

The committee considered the case in thc meeting and decided to dcfer the case.

No.353/16/87‐ ALC1/2016  1 Name:ESl田EM No/Date:16/87‐

PRIVATE LDttEED l /2016

.07.2017

No.:31/16/87‐ ALC1/2016

File:17/24/040/00186/AM17ノ

Name:MACCAFERRI
■L SOLtFr10NS

LD

10810843

31.01.2017

No/Date:0310810892
1.02.2017

No/Date:16/87‐

/2016
.07.2017

ド
Ⅲ∝∝お知5υ∞

"0/AL117

:ision:TheCommitteeconsideredthecaseasperagendaanaauthorisation
submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
D Detailed manufacturing process along with technicai justificaiion for-wastages claimed at each stage and each of

ials required in the manufacturing prooess.

No.:32716/87‐ ALC1/2016 Name:MACCAFERRI No/Date:16/87‐
ENVIROWENTAL SOLUTIONS 1/2016
LD .07.2017

)ChemiCal name,Technical specincations ofitems pЮ pOsed tO be imported.

)Whether the scrap generated in the pЮ cess is being reused or noto lfnot the technicaljustincation for its nOn‐ use may▲■■_1_3.0■  ■F`■ ^^^___1_L^1____■ 1 ■́    ,   ●  ′       . _   ́     _-q-r+{ Ifthe scrap is being sold, the sale value/commercial value may be indicated.
y.:::,, balance indicating calculative statement of the requirement of each of item for manufacture of each of export

「

QⅢ ∝m慇豹 5∽

“

59/AM17障 AⅢ ∝
"″
5Ю4υ∞

"3/AM17/

Decision : The Committee considered thr "*. *for submission ofthe following information.

) lecnn]cat descriptionvspecifications, percentage composition (by weight) ofthe products 0o be exported.
) Detailed manufacturing process aloni with technical justificaiion foiwastages claimed at each stage and each of

cision : The Committee considered the case 
". 

p"
submission of the following information

)leclnicat desoiptions/specificatiols, percentagg 
rymposition (by weight) ofthe products to be e:rported.

I?*lT-:n:HT TPj l*e with dhnical justification for-wastages claimed at each stage and each ofilerials required in the manufacturing process.
chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being ieused or not. if not the technical justification for its non-use may
-ryt +{. Ifthe scrap is being sold, the sale valuedommercial value rnay be indicated.

Y::r"'balance 
indicating calculative stat€ment ofthe requirement of each of item for manufacture of each of export

Weight of export item in kg.

Fib Ю3/95/040/00852/AM17/11Lお 。No/Dm:0310810893

:20

Case No.:29′ 16/87‐ ALC1/2016 Status:

Deferred



required in the manufacturing prooess.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or noL Ifnot the technical justification for its non-use
fumished. Ifthe scrap is being sold, the sale value,/commercial value may be indicated.

) Materid balance indicating calculative stlf€ment of the requirpment of each of item for manufacture of each of export

Weight of export item in kg.

No/Date:16/87‐

/2016

.07.2017

File:01/87/050/00569/AM17/ FHc:06/24/040/00040/AM17/ 10038550

ision : The Committee considered the case as per agenda and decided issue deficiency letter to the authorisation holder
submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
D Detaild manufacturing prcoess along with technical justification for wastages claimed at each stage and each of

required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
D !/hethertne scrap generated in the process is being reused or not. ifnot the technicaljustification for its non-use may

fumished. Ifthe scrap is being sold, the sale value,/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Weight of export item in kg.

No/Date:16/87‐

/2016

.07.2017

rl
:ision: T?r Cornrni
submission of the following information.

lechnical descriptions/specifications, percertsge composition (by weight) ofthe products to be exported.
Detsiled manufacturing prooess along with technicaljustification foiwastages claimed at each stage and each of

ilerials required in the manufacturing process.
chemical name, Technical specifications of items proposed to be imported.

lvhe1lerthe s€rap generated in the process is being ieused or not. ifnot the 0echnical justification for its non-use may
_rymishd. Ifthe scrap is being sold, tle sale value/commercial value may be indicated.
)MateHal balance indicating calculative statement Ofthe requirement ofeach ofitem for manuFacture ofeach ofexport

File:10/24/040/00105/AM17/

2017

: The committee considered the case and decided to rerer ttrernatter to orpp.

1010059703

ASHOK CrlANDER BITT
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Party Name:TNJECTOPLAST

Name:lECHNO WAXCHEM

File:01/87ノ 050/00574/AM17/

File:01/87ノ 050/00578/AM17/

No.:42/16/87‐ AL(C1/2016

No.:47ノ 16/87¨ ALC1/2016



Case No.:37′16/87‐ ALC1/2016 Name:NAVRATAN

File:01/87/050/00564/AM17/ File:03/24/040/00415/AM17/ icoNo/Date:0810139671

.02.2017

:islon : The Committee considered the casc as per agenda and decided issue deficiency leter to ttre authorisation
submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
r) Detailed manufacturing process along with technical justification foi wastages claimed at each stage and each of tle

required in the manufactruing process.
chemical name, Technical specifications of items proposed to be imported.
Whetherthe scrap generated in the process is being reused or not if not the technical justification for its non-use may

-qrnishd. 
Ifthe scrap is being sold, the sale value/commercial value may be indicated.

Marcrid balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product.

The Committee decided to deferthe case.

No.:56/16/87‐ ALC1/201`

P田りName:GENERAL
RUBBERS

ど、 Name:SASA RIIBBERS
PRIVATE LIMI「ED

deferred

No/Date:16/87‐

1/2016

。2017

F ile :24 D4 I M0 I 0003 0 / ANfl 7 / .No/Date:2410042143

7

: The Committee considered the case a" p", ag"raa *a decided to defer the casc.

No.:41/16/87‐ ALC1/2016 P釘りName:VIKAS ECOTECH No/Date:16/87‐

1/2016

.07.2017

10401609
13.02.2017

submission of the following information.

)TeChnicd descFiptiOns/specincations,percentage compOdttOn cbyWeightJ ofthe prOducts tO be expolted.

)Detailed manufacming prOcess■ Ong with technicaljuslncation for wastages claimed at each stage and each Ofthe
■●,ハ‖●:..・_A..:__J:“

`■ ^__^__‐ ^二 __!___narcrials required in the manufacturing process.

l9}":11::ll,Technical specificatiins of items proposed ro be imported.
Wheth∝ぬe scrap gmerated h tte pЮ ∝ss t beiIごItt■itti冨iI滉

"chnicJju
stiflcation fOr its non‐ use may乱田饉shed.rthe scrap is being s01d,the sale value/commerciJ value may be indicated.

4ヽateHal balance indicating calculative statement Ofthe requirement ofeach Ofitem fbr rnanufacture ofeach ofexport

Dduct_

:   |

Fib Юν87/050/00568/AM17/ RLA Flle:05/24/040/00549/AM17ノ

45



Case No.:58/16/87‐ALC1/2016

IHQ File :01/87 /05Ol00SBs/ AM1f.7

cision : The Committ"" 
"gnsubmission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.) Detailed manufacturing process along with te-ctrnica lustinr"tioo ior-rr"rtages claimed at each stage and each ofraterials required in the manufacturing procos.
) chemical narne, Technicar specificaiio* orit"r, proposed to be imported.

lHffilT,XT",qT:.T,*::*: f::,:t, b"rl,t;,."d."T;;i.ir; the technicar justincation for its non-use':.ry-'+*. lfthe siip is being.ora, tr," r"r",r"iue/commerciar u"rr",,,"|};:?::ffi:fl Justrtication for its non-use m

,),ffif' balance indicating calculative rt"tr,n"nioit 
" 
,iffiffi""f ;ch of item for manufacture of each of export

Name:JINDAL SPECIALTY No/Date:16/87‐
LD; 1/2016

12017

Flle:30/24/040/0∞37/AM17/ 10103951
17.02.2017

Name:VISEN flfOUSfrueS No/Date:16/87‐

1/2016

12017

Fib Ю3/95/040/00222/AM17/ 10811458
7.02.2017

No■63/16/87ALC12o16 NamαⅥ s No/Date:16/87‐

1/2016

.2017

10811804

Meeting ended with a vOte Ofthtt tO me chair.

`≡1戸〈夕

`:EE≧

=デ
く壺壼名ど

`Z`7 

・・・・・・・・
中中
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File Ю1/87/050/00528/AM17/

ddon:ne Committec cOnsidered the casc as per agenda and decided量 戻dendency letter tO the authodsatiOn
fu,Ⅲ
S10,OftteぉibwhginfOmF'Casc tt per agenぬ

md dedddぉsu
lon:

) Technical descriptionvspecificatiols, peicentage composition (by weighe of the products to be exported.r) Detailed manufacturing process aloni with t.L,ni.*1*ufidil" i;";astages claimed at each stage and each ofralerials requircd in the manufacturing i.o"o.. 
--

::翌薔:脚
to be imported.

署胤:智出鳳:脚 NACtt°nお門“
no卜鵬emリ

ffi[:' barance indiiating ca-icurat-ive ilt;;;ffi:ffiffi:Il'"?ffi'"'ii:ffi; 
manura*ure oreach orexport

No.:1/16/87-ALCtnOrc

the case as per agendaind

I"#Iffif"T,ry-rg-@.y_weigh0 of the products ro be exportcd.酬枷漱霊    晟珈 楷罵罵想恵路踏露臨 d each J里璽red牲彎手luF―i鴫ふ _

柵 I賀鸞 里 翌
iⅢ 咽 OflttprOp∝ d tO beimpond.

柵蹴蹴 漸駆爺L漑盟l珈卜.申i甲鰤c翻m b ttnm_“ e鍛踏lЛ鯉濡 蕩 l工1獅L:銚罵胤蓄胤:冨出詰盟
訛露「
J bJ田∝hdЪ轟麗IttLl品淵酬鼎 IL酬批 li」:票i糧 1nanufame ofeach Ofexport


